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MR. DEPUTY   CHAIRMAN; How do 
you know? (Interruptions) I regard, there is 
no reason for me to accept it. .. 

SHRI PARVATHANENI    UPENDRA: 
Yon have arbitrarily taken the decisit 

SHRI DIPEN GHOSH; I want a 
submission... 

MR. DEPUTY CHAIRMAN;   I 
want a  debate on  this. 

SHRI   DIPEN   GHOSH;    ! 
You have stated the  
cepting his Special Memion. l want to know 
whether you are going to give a ruling that 
henceforward no issue which relates to or 
which falls within the purview of the 
activities of a State Government; would be 
allowed by you for a Special Mention here. 
Would you kindly give your 
ruling? 

MR. DEPUTY CHAIRMAN; That is the 
usual practice that I follow in this House. I 
have been following it that I do not allow 
exclusively State subjects. You may not 
agree. I again tell you, there are some parties, 
regional parties, which are in power in some 
States and they try to think that it will not 
sometimes redound on them also. If I allow 
them, there are other States also. These Mem-
bers always pressurise me. But I always 
refuse, reject, anything to be mentioned if it 
falls exclusively in the Stale jurisdiction. If 
the matters are sonvhpw connected with 
Central agencies, S > far is law and order is 
concerned or so far as communal riots are 
concerned or atrocities on Harija.ns or 
Tribals, etc., all  these things have been 
allowed. 

SHRI KALYAN ROY (West Bengal): 
Why did you allow Anand .Margi matter in 
the past? You had allowed the Anand Margi 
case to be mentioned here in the House? 

SHRI  PARVATHANENI    UPENDRA: 
In protest against your arbitrary decision I am 
walking out of the House. 

\At this stage the hon'ble 
Member left Chamber] 

SHRI  DIPEN GHOSH;  You are deal ing 
in a partisan way with the activitjet  the  
House.  We  protest.   {Interruptions) 

THE BANKING SERVICE COMMISSI 
BILL,  1984 

THE DEPUTY    MINISTER IN    
MINISTRY OF    FINANCE    (SHRI 
NARADHNA    POOJARY):    Mr. 
chairman, I move; 

"That  the     Bill   to  provide   for 
tablishtnent of a  Commission  for 
recruitment and selection of officers 
appointment    to services    and posts    i 
public sector banks and for matters, con 
nccted  therewith     or incidental thereto 

passed  by  the Lok Sabha, be  take! 
into consideration. 

(Interruptions) 

And sussquently  it  Was decided by 
Government  to,abolish     the  Commiv and  
the  Banking  Service  Act  was, there fore, 
repealed  Instead of a commission was 
decided to set op recruitment bo for groups of 
banks. There are at pre ten such recruitment    
boards which   recruitment to the clerical 
cadre well as officer cadre in 28 public si 
banks. The functioning of the recruitment 
boards over the last five years was review ed 
by the Government. The review closed that 
insofar as officers  recruitment is   concerned. 
. . 

■ SHRI DIPEN GHOSH  (West   
Bengal): On a point of order. Yesterday there 
were some problems about the changing of 
Revised   List   of      Business. . . .     lions)   
You  ask   the  new  Members  to   go through 
the Rules Book. When a point order   is   
raised. . . 

MR. DEPUTY CHAIRMAN;  All you go 
on with your point of order.   you I    need 
not answer them. 
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SHRI DIPEN GHOSH; Yesterday there 
were some problems about changing the 
Revised List of Business. The day before 
yesterday we agreed with the Leader of the 
House to have the discussion continued from 
yesterday on Industries and we acceded to 
that the discussion on Industries would be 
discussed and then the other legislative 
business Again the List of Business was 
changed. In the afternoon you  had   convened 
a meeting. 

   

THE LEADER OF THE HOUSE (SHRI 
PRANAB KUMAR MUKHERJEE); No, no. 
I object to this. You cannot create a new 
precedent of mentioning o,n the floor of the 
House what transpires in the chamber. What 
transpires in the chamber should not be 
brought on to the floor of the House. Those, 
words should  be  expunged  from  the  
record. 

MR.   DEPUTY CHAIRMAN:     Yes, I 
will look into the record about the latter part 
of his observation. 

SHRI DIPEN GHOSH: In this revised'list 
of business for today there are Bills for 
introduction and Bills for passing included 
and one Bill for consideration and passing is 
the Banking Service Commission Bill,  1984. 

In the last Business Advisory Committee 
meeting, of which I am a member, the 
Government's business for the ing the 7th was 
discussed and it was published in the Biillei 
tin dated 6th May 1.984. -In the list Ushed in 
the-Bulletin there was no mention that this 
Bill would be taken up during this week or 
during this session. The Leader of the House 
will recall that when we met in the Business 
Advisory Committee meeting it was he who 
suggested that instead of the U.G.C. 
(Amendment) Bill, be would come up with the 
Company Law (Amendment) Bill not the Ban-
king Service Commission Bill,    When 

†Expunged as ordered by the Chair. 

the first list for May 10. 1984 was published 
the Export Quality Control and Inspection 
Bill, 1984 was mentioned there. Therefore, if 
other Bills ;ire to be taken up during this 
session, they should come after the Expor; 
Quality Control an 1 Inspection 
(Amendment)  Bill. 

Secondly, only yesterday at 7-30 P.M. this 
Banking Service Commission Bill,, after 
having been passed by the Lok Sabha, was 
laid on the Table of this House. We got this 
voluminous Bill only today morning at 8-30 
or 9. 

First of all, the Bill was not circula ted day 
before yesterday. It was circulated only 
stoday morning because after the Lok Sabha 
passed it, it was laid on the Table of the 
House have only yesterday. We must get an 
opportunity to go through the Bill as passed 
by the Lok Sabha and find out what 
amendments have been passed by them. We 
must take note of them and then prepare 
ourselves. But when it was circulated at 9 
A.M. this morning how will the Members get 
a chance to go through the Bill and prepare 
themselves for taken part in the  discussion? 

Now I draw your attention to Rule 123 
which reads thus: 

Motion for 'consideration.-—On the day on 
which the motion for consi-. deration is set 
down in the list of business which shall. unless 
the Chairman otherwise directs be not less 
than two days from the receipt of the notice, 
the member giving notice may move that the 
Bill be taken into consideration. 

Naturally, apart from the question of 
Members not getting adequate time and 
opportunity to go through the Bill and to 
prepare themselves for taking part in the 
discussion of this Bill, the question is whether 
the Chairman had directed to waive this rule 
requiring two days' notice and, if so.   for 
what  reasons.   This  Bill  is 
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not so important a Bill as to be passed during 
this session. In fact there are other important 
Bills. On Dowry Bill the Prime Minister 
herself had agreed to bring it up and get it 
passed. But only yesterday it was introduced 
in the other House. It is yet to come up here. 
Therefore, I request you to postpone 
discussion of this Bill and take it up in the 
next session. 

MR. DEPUTY CHAIRMAN; Rule 123 has 
just been mentioned. I have already  granted  
them   permission 

SHRI DIPEN GHOSH: For- what reasons? 
It is not so important a Bill. 

MR. BEPUTY CHAIRMAN: Since I have 
granted permission, that objection does not 
arise. 

SHRI LAL K. ADVANI (Madhya Pradesh); 
Rule 123 has already been read out by my 
colleague. You have referred to it and you 
have the right under this to waive this 
minimum period of two days. Normally, two 
days' notice is necessary for any Bill to be 
considered by this House, whether it originates 
in this House or not. Now. Sir, my submission 
is that we are not standing on rules. The 
authority -to waive a particular rule invested in 
the Chairman is for the purpose of enabling 
the Govern tient to get over the difficulties 
which' are nsurmountable otherwise and it is 
not .0 be used as a general rule. Therefore, in 
the past, always, whether it is this Government 
or that Government, even when it wanted to 
have this waiving ruled by the Chair, it 
generally took the Opposition into confidence. 
But this is the problem now. • Waiving the 
rule is done only to enable the House to 
transact its business. But the shocking aspect 
is that the rapport that has existed in this 
House, particularly for the last so many 
months and years, is ome-what under great 
strain now and I am not going to attribute 
blame. But I do feel strongly that yesterday's 
incident was totally avoidable and it need not  
have taken place  and it became 

unavoidable only because the Govem-ment 
was not willing to accommodate the 
Opposition and the Opposition's views in this 
regard and stood on technicalities. 

Once again, this particular point is very 
well taken that the Government can bind us.   
There are many in the Opposition who  feel  
that the   Dowry Bill has been pending for 
long    and there  are   so  many  assurances   
being given again and again in this regard 
Today, again we are going to discuss the 
Delhi  Rent Control   (Amendment) Bill. It is 
a  small minor Bill' though the comprehensive 
Bill, which has beer, promised by the  
Government,     ovei and over again, is still 
pending.   Now all   the     urgent  businesses  
are   kep pending,  but,  suddenly,      
businesses which have not been brought  even 
be fore the Business Advisory   Committer are 
brought at the last moment,    or the last day.    
Now, this is something which, if at all it 
should happen    I should be after an informal 
consuIta tion with the Opposition, which     in 
formal     consultation     is    not taking place   
these   days.   This   is   my   com plaint.    Sir,  
I would recjuest you a' Chairman—now  you   
are   the   acting Chairman, at the present 
moment—ti use your good offices to see that    
the rapport which   is  under  strain  is   re 
stored.    That is all. 

SHRI SHRIDHAR WASUDEC DHABE 
(Maharashtra): Mr. Deputs Chairman. Sir, I 
want to add some thing to this. This has not 
been dis cussed in the Business Advisory 
Com mittee, but it is there now. There wai 
an important Bill to end the capita tion fee 
by making an amendment to the University 
Grants Commission Ac and it was to he 
discussed in this Session itself. But it has 
been drop ped. I do not know the reason that 
has been dropped in this Sessior 

Apart from this, Sir, I do not kno why 'his 
Bill has been given the prid rity. I say this 
because there is r urgency   for   this   
because   it   is   on' 
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whenever a Bill  is i   in    the Lok  Sabha, 
copies of the Bill are being circulated.   So,     
the Members     have the Bill and they have got 
the opport-unity   of  going     through  it   and  
no amendment     has   been  made  in  the Lok 
Sabha itself.  Therefore,, on    the one   hand,   
they   are   saying,      Don't stand on 
technicalities.", and, on the other,,  they     
themselves   are   saying, "Suppose there was an 
amendment in the Lok Sabha.     We     should    
have enough time to consider it." It is because 
the period of two days is sought to be waived.    
Here we    had sought the  permission  of  the   
Chair  as   per Rules and he was kind enough to 
consider the necessity of it and he allowed us.    
Therefore,    there is no difficulty in taking this 
Bill.    I. am sorry for Mr. Advani's comment on 
it. Nobody on this side of the House is res-
ponsible for this.    But it is for them to    
consider why it has    happened. Firstly,  I do 
not agree that there is strain in our relations.   I 
do not agree with him.    What happened 
yesterday is no  doubt  unfortunate.   But at the 
same time one would appreciate that what 1 
offered was not unreasonable. Immediately I 
agreed, without going into the details,  that  let 
us take  up the legislative business and even if 
we cannot  complete the legislative  busi- • ness 
by 4-30 we are prepared to take up the  
discussion on the working of the  Ministry  of  
Industry after 4-30. Till today,, right to this 
moment, I am not quite convinced what great 
sanctity,   what  importance  is  there  for  a 
particular discussion  to  take place at a 
particular point of time as stated by the leaders 
of groups.   Yesterday    in the  other House 
there was a  discussion on the Ministry of 
External Affairs.  It went on till late night.    We 
have taken  up the discussion on important 
motions like the no-confidence motion after 9-
30 p.m., and    the reply was given  at     3   
o'clock in    the morning.    What is this great 
point I am yet to understand it, what     is this 
particular  point  on  which  yesterday, 
unfortunate     incident took place     on which 
hon. Members had to walk out. Heavens would 
not have fallen if the diwcjMioa had taken place 
at 4-30 so 
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far as the Ministry of Indutsry is concerned. We 
are always prepared to cooperate. I have no 
hesitation to r point out that I have received co-
operation from them but on certain issues if we 
have differences let there be differences and let 
us try to work it out. I do not agree with Mr. 
Advani that there is strains in our relationship, 
for whish the good offices of the Chairman 
have to be sought. (Interruptions) 

MR.   DEPUTY CHAIRMAN;      The 
point   is over.   (Interruptions) 

SHRI DIPEN GHOSH: What importance is 
there to bull-doze... (interruptions) What 
importance is there to get this Bill passed 
during this ses-lon today, on the last day? 

SHRI PRANAB KUMAR MUKHERJEE: 
The importance is that I want to establish the 
Banking Service   Commission.   
(Interruptions) 

SHRI JANARDHNA POOJARY: As the 
hon. Members are aware, Parliament passed 
the Banking Sen Commission Act in 1975 to 
provide the establishment of a statutory com-
mission for the selection of personnel for the 
appointment to the senii and posts in public 
sector banks. In terms of the Act, the Banking 
Service Commission was also set up in Febru-
ary 1977. Subsequently, it was decided by 
Government to abolish the Commission and 
the Banking Service Commission Act was. 
therefore, repealed. Instead of a Commission it 
was decided to set up Recruitment Boards for 
a group of banks. There are at present ten such 
Recruitment Boards which make direct re-
cruitment to the clerical cadre as well as the 
officers cadre in the 28 public sector banks. 

The functioning of the Recruitment Board.-
, in the last five years was reviewed by 
Government. The review disclosed that in so 
far as officers recruitment is concerned, which 
is done on  an  all-India basis, , more  or less 

the same set of candidates appear at the various 
examinations held by the ten  different boards,  
since the candidates population is the same for 
each examination.   This   has   resuted      in 
avoidable  duplication and wastage of efforts  
and  resources.     The expeadi-ture for the 
candidates, as also for 'he Boards, has also 
increased on account of this fact.  It was also 
noticed that there has been avoidable migration 
of officers from one bank to anothe- due to the  
fact that the  same candidates appear at different 
examinations    and     come out successful. It is 
also noticed     that in view of the existing 
settlement between managements and the unions, 
some of the banks are no1 in a position   to  make  
direct  recruitment     to the desired extent.    It 
was, therefore, felt that there was a need for 
modifying the  existing     arrangements     for 
recruitment of officers to ensure    that there is 
greater uniformity of approach and objectivity in 
the process of selection,   economy  in     
selection   speedier conduct  of     •recruitmen*     
and  more judicious placement of officers. 

Government, therefore, propose to 
set up a Central Statu'ory Commis 
sion which would be entrusted with 
the responsibility of mak  cruiment to the 
Junior Management Grade,  Scale-I  of 
officers in all    the  public sector banks. The 
Commission would also be responsible for 
making i direct recruitment of officer at other 
levels as and when these banks desire to go in 
for direct recruitment at higher levels. It is 
also propose 1 that for the present 25 per cent 
of the posts   falling   vacant   in   the      
Junior  Management Grade Scale-I in the 28 
public sector banks would be filled in only by 
direct     recruitment    through  the 
Commission. In so far as the recruitment to 
the clerical cadre in the banks is concerned,  
since  clerical  recruitment is essentially on a 
regional basis, and the existing Boards are 
discharging this function by and large 
satisfactorily, it is considered desirable not to 
disturb the present arrangements. It is 
expected that freed ' from the responsibility 
of officers' recruitment these Boards would 
be able 
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to devote their exclusive attention to the 
recruitment to the clerical cadre. It is 
Government's expectation that this would 
bring about further improvement in the 
quality of selection and will spaed up the 
process of selection. 

Government has also been considering for 
some time the need for bringing about 
uniformity and greater objectivity in promotion 
to senior positions in banks. It has, therefore, 
been proposed that the Commission, when set 
up, will also be entrusted with the task of 
making selections for ap- pointments in the 28 
public sector banks, for filling vacancies in 
posts of officers of and above the rank of Assis-
tant General Manager or its equivalent rank 
which are required to be filled in by promotion. 

The proposed Commission shall have a 
full-time Chairman and not more than eight 
members, 50 per cent of whom would be 
persons who have knowledge of, or who have 
worked in banks or financial institutions. It 
has also been proposed in the Bill that at least 
one of the members would be from Scheduled 
Castes or Scheduled Tribes. 

Gpvernment expects that the setting up of 
the proposed Banking Service Commission 
would streamline rationalise and improve the 
recruitment system for public  sector banks. 

Sir, I now request that the Bill may be 
taken up for consideration. 

MR. DEPUTY CHAIRMAN: There is one 
amendment by Shri R. Rama-krishnan. 

-      SHRI R. RAMAKRISHNAN    (Tamil 
Nadu):   Sir, I beg to move: 

"That the Bill to provide for the 
establishment of a Commission for the 
recruitment and selection of officers for 
appointment to services and posts in public    
sector banks 

and for matters    connected    therewith or 
incidental thereto,    be   referred to a Select 
Committee of the  , Rajya    Sabha    
consisting    of    the following members, 
namely:— 

1. Shri      Murlidhar     Chandra- 
kant  Bhandare 

2. Shri       T.      Chandrasekhar 
Reddy 

.3 Shri     Vithalrao    Madhavrao Jadhav 
4. Shri  Ram  Pujan  Patel 

5. Shri  Sankar  Prasad  Mitra 

6. Shri Dipen Ghosh 

7. Shri Jaswant Singh 

8. Dr. Bapu Kaldate 

9. Shri      Hukmdeo       Narayan Yadav 

10. Shri R. Ramakrishnan 
with  instructions      to        report        by the 
first week of the next Session." 
Sir, this is a very important Bill and I hope 

the Minister will accede to my request. 

The  question  were     proposed. 

MR. DEPUTY CHAIRMAN: The Bill and 
amendment are now open for discussion. Shri 
Nirmal Chatter-jee. 

SHRI NIRMAL CHATTERJEE (West 
Bengal); Mr. Deputy Chairman, Sir, from 
yesterday onwards we are having an 
interesting climate in the House. Now, even 
this morning, the Leader of the House is 
trying to indicate the  urgency of the whole 
thing, which I may distinguish from the 
importance of the whole question. It is 
possible logically to distinguish between 
something being urgent and something bemg 
important. I will come to that later on. 

Sir, this Bill is titled—'Banking Service 
Commission Bill. Now, 1 will take each of 
the words and try to find out the problem and 
try to 



49        The Banking Service. [ 10 MAY 1984 ] Commission Bill, 1984 50 

find out the kind of solution that is being 
offered by the Government. 

Firstly, Sir, when the banking sector  was    
nationalised,     there    were many  promises.   
We   know  that  the Government   has   not     
claimed   thai those promises  were    fulfilled.    
The claim made   by  the   Government    is 
that they are advancing towards    its 
fulfilment,    Now, on the question   of banking 
which we all want to develop in the economy, 
what is the position today?    Sir, in the rural 
economy in particular, it is the non-banking  
credit    which    was    dominating, which was  
giving out loans to    the tune  of  80  to    90 
per    cent in    the days    preceding     
independence.     We •tried to make a dent. 
Why?  Because we all know that the words 
used are 'such loans were    usurious, the rates 
of interest were very high and  they were  
patently    of    an     exploitative nature'. 
Therefore, when public sector ushered in, in 
the banking sector, it was  believed that in the 
course of a reasonable  period   all   lending  
would only be through the organised sector 
and the    private    sector    would    be 
eliminated.  Has  that  been  achieved? Is it  not  
true that  even  to  the tune of 40 to 50 per cent 
of rural lending today, or even more,—I    am 
just as much  prepared  on  this Bill  as  any-
body  else  and     so  I  am not  able to give all 
the data definitely—is in the hands of private 
moneylenders?  And our  definition    of    
bonded    labour, which   was   repeatedly  
mentioned,   is very much connected    with 
this kind of indebtedness.  Have  we  been  
able to  find  an  answer  through  our  public 
sector banks? You will say, as the Finance 
Minister was  the other  day saying in another 
context,  have    we not advanced? Now, I feel    
ashamed to put this question in this form.    1 
would have been glad if the Finance Minister 
would  share  my shame    to put  this   
question   in    this     manner. With whom are 
we comparing when we talk of    advance?    It    
is not    a question of are we advancing?     The 
Britishers   claimed that  under    their 
dispensation we    are also advancing, 

It is not a question whether it is plus or 
minus. The important question is, is it plus, is 
it an addition or is it multiplication? What is 
the pace at which we are trying to develop? It 
is on that gauge, on that standard that we 
have,to answer the question. That would be 
healthy for the economy and, therefore, for 
the Finance Minister. 

Now, on the question of banking as such it is said 
that this is a measure of success.   Is it?  Is it    the    
success that we asked for? No. Secondly, Sir, on 
the question of service, what   are the   kinds  of  
problems   that  we lace and are repeatedly raised 
in this House not only  by us    but   also  by the 
Treasury Benches, including the Minister? On 
the question of service, the nature of the 
complaints are (1) that as between States there is 
discrimination;  (2)  that even within the States 
there is discrimination    between    the town and 
the countryside, the metropolitan   areas  and  the     
rural    areas, (3)   that  there  is   discrimination    
as between    borrowers.    What    is    the nature  
of this  discrimination?   I  will not  mention   the    
State.    The    West Bengal Finance Minister has 
repeatedly stated that the deposit-credit ratio in 
West Bengal is much worse compared to many 
other States.   I would have loved if the situation 
was that in their  effort,  in  their consideration 
for the  under-developed    areas,    the deposit-
credit    ratios       were     more favourable  in  
the    backward    States than  in  the  forward  
States,    in    the backward regions than in the 
forward regions.   The picture is    rather    one 
which .is only reinforcing the forward States  and   
reinforcing  the  weaknesses of the backward 
regions and backward   States.   Now,   as  
between   individuals,   I  make   a   reference,   
despite the objection which was taken to. by our 
Finance Minister, I    once    again mention  it,  
what     is the problem  as between  different     
creditors?   On  the one  hand  again and  again,  
in terms of the IRDP also it was Mr. Poojary's !    
claim,   it  was  his  contention  that to 
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the very poor 'the loans are not reaching. 
Therefore, as if as an answer to that the loan 
metas were being organised impeccably 
correct argument and impeccably ludicrous 
implementation. The problem was on the one 
hand as to why really the poor is being denied 
of loans because of a particular culture in the 
bank. Wheretrom did they derive that culture? 
It is at a level that there has to be reorientation, 
not via the Banking Service Commission. On 
the one hand this is the picture and on the 
other, you see who is getting the loans. It is  
the sethias in London. A reference has been 
made that such loans are advanced which have 
to be written of. If in terms of robbery, the loot 
of bank money is nearabo.ut 2 to 3 crores, in 
terms of mis-loaning, it will be in terms of 
•hundreds of crores of rupees. What does it 
mean? That means, within the banking culture, 
there is this culture derived from the ruling 
class, the ruling party and the Government, 
there is this discrimination between the smal-
lest of the receivers and the sethias and others 
with whom the public sector institutions claim 
to have a love relationship. That was a 
prob'em that cried for • solution, and that 
solution is yet to come; but a Banking Service 
Commission   is  being  proposed, 

I may mention that on all these important 
problems, repeatedly  attention has been 
drawn. Mention was made that in terms of 
banking service, it is not only the individual 
depositors which suffer, it is also the 
Government which suffers. Reference has 
been made to Era Sezhiyan Committee, and I 
make a reference to a paragraph of CAG 
report wherein it has been mentioned that 
because of non-reconciliation of the accounts 
of the banks' branches to the tune of almost—
I am' not sure exactly about the figure—Rs. 
90.000 crores, larger than our own Budget, 
Government funds remain locked _up there. 
So, three classes of depositors I mention- 

ed, the poorest among the poor, the black-
guards among the rich, and the Government. 
This was a problem which was crying fop a 
solution. 

Now about accountability before 
Parliament in terms of its services. Again and 
again it has been pointed out that CAG has no 
jurisdiction over the banking sector. It has 
been pointed out again and again that the 
Committee on Public Undertakings is net 
entitled to make a review of the banking 
sector, nor the Public Accounts Committee. It 
was important that the Government in its 
wisdom attended to the problems of this 
nature which were both important and urgent. 
Instead of that, the Government considers 
something else to be urgent, 

Now there is a criticism—I again mention the 
other aspect of service, apart from, all this—
and there is a complaint from the middle-class 
customers about delays in the banks. about 
service in the banks and Mr. Poojary feels that 
all this reinforces his activities in relation to 
the officers and the banks. Now, Sir, what was 
urgent about this? The Finance Minister 
intervening some few minutes ago pointed out 
that there may be some skeleton in the 
cupboard. He may be right. Whose cupboard it 
is? May I ask him? The Bill was passed in 
1975. Was it implemented before the Janata 
came to power? How much time was there 
between 1975 and the Janata coming to 
power? Why nothing was done? If it was that 
urgent, why two years had to elapse? Where 
lies the truth? We are unwary, knowing the 
links the ruling party  the richer segment of 
the society with the exploitators of our 
economy. We are suspicious. We want to 
know the truth. Where does the urgency lie? I 
do not know. But I offer the House some 
comments so that they can ponder- and atleast 
be on guard on this 
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Now, Sir if the. answer in this regard is to be 
found, the only answer is in terms of popular 
supervision. You are talking of an all-India com-
mission. I am not one who believes in State-wise 
banking, I am one who believes in State-wise 
economic planning. I am one who believes, our 
Party believes,.... 

SHRI PRANAB KUMAR MUKHERJEE: 
I am sorry for the interruption. Are you 
changing your stand that you want a separate 
bank for West Bengal? 

SHRI      NIRMAL      CHATTERJEE: Thank 
you for your   question.    This gives me an 
opportunity. (Interruptions) 

What  we   want  is   that  the  entire economy 
should be planned as    one What we want is 
that the   currency should be one. What we want 
is that many important things should  be  at the 
Union level.   At the Game time, what we want 
is, if the Planning Commission is to be there at 
the Central level, if Mr. Firanab Mukherjee, in 
his moments of wisdom realises that after all,  
the Central  expenditure  is  only to be in the 
areas of the States, then the Planning 
Commission   has to   be supervised  only  at   
the  federal level and not at  the Union level.   
We are not opposed to the Planning Commis-
sion.  What   we  are opposed  to  is  in regard  
to  its  composition  how  it   is being  managed   
and  how  it  is  being supervised. He says that 
West Bengal is asking for a separate Bank. 
That' is again the unitary     attitude    of    the 
Centre.      We    do not  say    that    the 
banking     in     West     Bengal    should be 
separate from the Centre. No. We believe  that   
the   culture   of   banking reflated   to   the   
present   ruling   party at the Centre is such that 
the culture which  the  Left-     Front     
Government < represents       which       is    not       
percolating into the banking system can    be 
made to percolate    with the help of a bank of 
West  Bengal.    Even  then. Mr. Ffcanab 
Mukherjee would be unhappy to know this  .   .   
.   (Interruption)    that    despite        the      
cohstrai 

following from the culture which the Union    
Government    represents,    the West   Bengal   
Government   has     been able to fulfil, even 
with this rickety system of public sector    
banks,    the IRDP -target to the extent of 117 
per cent in the year of grace 1983-84. Yes. The 
Reserve Bank was there.    They were issuing    
instructions.    But    the question of quality of 
IRDP work has not  been,  I believe, in all    
honesty, questioned  by  the  Planning  and the 
Finance Ministers.    The    quantitative leap 
also took place in only three to four years.   I 
now come to the question       of the    Banking  
Commission. What we are objecting to is the 
question of the composition.     At present there 
are recruitment     boards.      We want that 
there should be one board. We also want    that     
the     selection should be such that the regional   
and local interests are taken into account. Mr. 
Finance Minister knows that we are opposed to 
the All India Services, as they are constituted    
today.    Our party feels that the all-India IAS 
and all-India IPS, these Services are   re-
dundant, they destroy the      integrity and unity 
and federal aspects of the country. But in terms 
of banking we feel that there should be a     
centralised service.  And    that    centralised 
service once again has to be    federal in its 
outlook, which   means it     has to take into 
account the local dialect, the local culture and  
the local problems. Am I right in my   
understanding? 

SHRI KALYAN ROY (West Ben 
gal): He has no answer to all these 
question; why are you asking these 
questions?   (Interruption:;> . 

MR. DEPUTY CHAIRMAN: 
Please conclude.   (Irtterruptiofis). 

SHRI KALYAN ROY; If you want I will 
not speak. 

SHRI NIRMAL CHATTERJEE: The 
Finance Minister has left. 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 
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SHRI NIRMAL CHATTERJEE. I also go 
out into remote regions. I am connected with 
State IRDP. Previously, the position was, the 
finances were doled out to the people of large 
estates. They would dictate the terms. But the 
bank people had to go out on the field to 
scrutinise the local projection plans. Now, if 
they are to do this, should they not be well-' 
versed with the atmosphere of the locality, 
with the culture of that locality? Or is he only 
expected to serve while sitting in his office? If 
that 'is your contention, then the Banking 
Service Commission, as you propose to 
formulate, is perfectly all right, but if you want 
that this Service should be positive, just not 
obstructive, then the Banking Service Com-
mission should be so composed as to take into 
account various regional variations, local 
variations, block level identities, etc. May I 
suggest, the Banking Service Commission 
should be constituted only in a federal way, 
not by the Union Government only? That is 
the objection I am raising about the 
constitution of the Banking Service 
Commission. It is being established purely at 
unitary political level, there is the objection. 
There is no doubt that if corruption in the 
ruling party was not there, corruption in the 
country would have decreased a lot. Whom do 
you induct in this recruiting board? In West 
Bengal you have inducted somebody who was 
your Congress (I) leader, who had absolutely 
no banking expertise. It was done because of 
his political colour. I do not have anything 
against him. The question is that the ap-
pointment is political, it is of a political colour 
which is not close to the people of the country. 
I am pointing out this thing because the people 
have indicated that you do not belong to the 
people in every State. You do not represent the 
majority people in every State. Ultimately it-is 
the people who are sovereign and they should 
find their reflection through the political 
conflagration which is existing today. 
Therefore, in the constitution of the      
centralised      Commission 

want that the appointing author should not 
be the Union Governmc but the 
consortium of the Union Gc eminent and 
the state Governmei or the NDC or the 
inter-State Ccu cil. Only after that and the 
supe vision at the level of every sing 
branch of any bank at the blo:k le or at the 
gram panchayat level wot it be possible 
that the purpose this Service would be 
served. {Int ruptions). 

SHRI H. HANUMANTHA?] 
(Karnataka): Sir, I compliment . Finance 
Minister for having broug the Banking 
Commission Bill, 19 As already spelt out 
by him in brief remarks, this is to release 1 
burden of the Regional Recruitmi Boards 
that are functioning for 1 recruitment of 
bank employees a bring about further 
improvement the recruitment level and 
also sp dier selection of the candidates, 
also hopes that this Commission, it comes 
into existence, will strea: line, rationalise 
and improve 1 selection  in the banking 
services. 

Sir, while complimenting Finance Minister 
on this Bill, I , to point out certain things 
which have to be taken note of while i 
mulating the rules and regulati: in order to 
fulfil the aspirations of Finance Minister 
which he has read out to the House. Sir, this 
Bar ing Commission which is going to  
established under this Bill gives impression 
that it will become a habilitation centre for 
the retii people. In clause 4 you have pr 
cribed certain qualifications. 1 Chairman and 
members shall be sons of ability, integrity and 
standi and shall have special knowledge or 
practical experience in, financ economic or 
business administratio I have no complaint 
over that. But the second part of it, it is said tl 
! out of 9 members—one Chairman'a eight 
members—one half of the the members shall 
be persons, who, on " 
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te of their respective appointments, vs had 
such experience for not less an ten years in 
a banking company :. I want to link this 
with sub-sec-a  (3) of clause 4: The    
Chairman 
any member shall hold office for a •m of 

five years from the date on nich he enters 
upon his office or itil he attains the age of 
sixty-five ars, whichever is earlier".  This 
cans people at the age of CO only  entitled 
to be nominated here, ibsequently, when 
once a    member 
appointed and he serves for five ars or upto 
the age of 65 years, u have made him 
ineligible to ac-pt any appointment under 
the Gov-nment or in the Reserve Bank     
or 
any public sector bank or financial 

stitution. That means that this inking 
Commission has to fill up its embers only 
from the age group of 
to 65. That means this will be a 

habilitation centre for Government rvants 
who are going to retire ndly take note of 
this. Under clause sub-clause (2), (3) and 
clause 5, lerein you are making them in-
gible after serving as members of  
Commission, you are making us me to the 
conclusion that only re-•ed officials and 
aged and old peo-e are to be 
accommodated  and once ay serve here for 
five years, later ey will be disabled for life. 
You e clause 5. It says: 

"A person who holds office as 
Chairman or member shall, on his 
casing to hold such office by reason 
of the expiration of his term or 
otherwise, be ineligible' for re-ap 
pointment in the Commission or for 
employinent under the Govern 
ment of India or of any State or in 
the Reserve Bank or in any insti 
tution wholly or substantially 
owned by the Reserve Bank...................... " 

 means he becomes ineligible for 1 
purposes. And you have fixed up  tenure as 
5 years or attaining the  of 65 years. 
Naturally the aelec-Dn would be only 
between the age of 

5G and 65. So I am constrained to call this as 
a rehabilitation centre for the retired 
Government officials. 

Regarding removal, you have included a 
clause under section 6. But I feel that they 
must be all above board. If the Government 
suspects their bona fides, I think there should 
not be any provision for 1 P.M. suspension, 
inquiry, etc. Once the Government comes to 
the conclusion that there is something mala 
fide in the behaviour of a Member or the 
Chan-man, there should be speedier action to 
remove him rather than introducing the 
cumbersome process of appointing a Supreme 
Court'Judge or a High Court Judge and follow 
the procedure of inquiry and finally come to a 
conclusion. This will only delay the process. 
And what is the position of that man? This is 
not a permanent service. He is not a Govern-
ment servant. For a certain number of years he 
has been nominated—for a period of five 
years—and during those five years if the 
whole time is taken for an inquiry by a 
Supreme Court Judge or a High Court Judge 
that will only be a cumbersome process and 
will not serve the purpose. So, this should be 
changed. 

Now, you have provided for one 
representative from the Scheduled Castes and 
Scheduled Tribes. But you have given power 
to the Commission to appoint a number of 
subcommittees also and naturally these 
committees win sit in selection as selection 
committees also. You .- know the direction of 
the Prime Minister of India. She has issued 
directions to all the departments in the 
Government that in every recruitment and 
promotional committee there must be one 
representative of the Scheduled Castes and 
scheduled Tribes and minorities also. But 
here, on the formation of these committees the 
Bill is'.Pent. You have provided that at least 
one member shall be from amongst    per- 
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sons belonging to the  Scheduled Castes or 
Scheduled Tribes, but in the various sub-
committees that will be constituted by the 
Service Commission and who will sit in 
judgment and in selection, representation for 
these classes has not be given. So, this point 
has to be included in the regulations in order 
to implement the direction, not only a 
direction but a promise given to-this House, 
by the Prime Minister. 

Sir, under clause 8 you have creat 
ed a separate establishment for the 
Commission. "Subject to such regu 
lations as may be made in this be 
half, the Commission may appoint 
such other employees as it may think 
necessary for the efficient discharge 
of its functions..." I have got a 
point here. If you appoint staff to 
the Commission  they will be perma 
nent and they will not be transferred. 
This long-standing staff in the Com 
mission may create a sort of pollution 
and so many other problems. This 
Service Commission has to function 
in sensitive areas where selection of 
staff is made, that too in a country 
where a large number of applications 
—lakhs of them—come for a few 
vacancies. So, anything can happen 
if the staff is stagnant in the Commis 
sion. So, kindly think of this and 
see if the staff can be taken on de 
putation from the various depart 
ments—people with experience—and 
keep them only for five years and go 
on changing them so that we can 
avoid pollution or stagnation in the 
Service Commission and give an effi 
cient administration to the Commis 
sion . Otherwise, we have our ex 
perience before us with the various 
recruitment   boards. In   the  UPSC 
and the State Service Commissions the staff is 
stagnating for a number of years and so they 
know the loopholes in the Commission. Also 
we have instances where question papers have 
been sold, answer books have been changed 
and marks sheets and interview marks have 
been tampered 

. with. So, to avoid all these things, let there 
not be a permanent establishment in the 
Banking Service Commission. Let there be 
people on deputation for a minimum period of 
five years who must be sent back later on 
when new teams should be inducted into the 
Service Commission in order to keep them 
above board. 

My honourable friend, Mr. Nirmal Chatterji, 
while initiating the debate, came out with the 
nroposition that the banking culture at the 
higher levels—of course, he borrowed your 
own words—has the tendency of confrontation 
with you. wherein you have found that the 
bank officers have not been able to fulfil the 
aspirations of • the Government in giving loans 
under the IHDP and NREP to reach deserving 
people. But, how far is the Banking Service 
Commission Act going to take care of and 
change the culture at the hieher levels? This 
Banking Service Ccmnrrssion we are creating 
is only to cele^t 25 per cent of the junior class I 
management personnel. Sir, the other 75 per 
cent comes from the same culture. How long 
are you going to take to change this culture 
when we want speedier  While introducing the 
'Bill, you have said that this will streamline, 
rationalise and improve speedier selection. But 
you take only 25 per cent from the higher 
management scheme, all the 75 per cent from 
the lower scheme wherein you cannot induct a 
new banking. cuHure. Ot course, in clause 12 
you have said that it will be increased to 33 per 
cent. But I appeal to the Government to go 
further so that you have the same culture. Poor 
people cannot wait any'longer. It takes 10-15-
20 years. A hungry man cannot wait so long. 
So, in order to change the banking culture, 
more and more induction from the open market 
has to be done. So.I request that this 
percentage may be more. 

One more aspect which I want to bring to 
your notice is—and this I have raised in this 
House several times—about   the   
representation       to 
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the weaker sections. Here 25 per cent you 
have taken for the Ban-king Service 
Commission; and 75 per cent from the 
hierarchy. And in the higher scale there is no 
reservation at ail. tt is only up to the Junior 
Scale Management, Class A, out of which 
you are taking 25 per cent. That means that 
the weaker sections' representation is low. 
(Time bell rings) Sir, 1 am going clause by 
clause with my jxperience in the Banking 
Commis-ion. 

MR.  DEPUTY    CHAIRMAN-.      All 
ight.  You continue after lunch. 

be induced from outside from the open 
market from the calibre and the competition 
and the remaining 25 per cent will be induct-
ed to, existing services. So, I see that this 25 
Per cent will take a long way to change the 
existing culture in the banking services. So, I 
request even though the Governmnet has a 
provision under Section 12 to raise it to 
thirty-three and one-third per cent. The 
Government can further increase the number 
of new blood into the banking services where 
they will represent and react to the aspirations 
of the common man in the villages and more 
deserved people in the rural areas. 

 

The House then adjourned for 

lunch at seven minutes past one of 
the clock. 

The House reassembled after lunch  three 
minutes past two of the clock, Tr. Deputy 
Chairman in the Chair. 

SHRI H. HANUMANTHAPPA: Mr. eputy 
Chairman, Sir, I was speaking bout 
maintaining the culture at the igher level in 
the banking service. I vas telling about the 
NREP and the RDP, wherein banking 
officials and fficers are not giving proper 
attention nd the deserving people are not 
get- 
ng loans. 

Here in this    Service    Commission Iso 
only 25 per cent of the posts     at le higher 
level, posts of officers re-uired to be filled  
by direct recruit-tent     and posts of officers    
of and Dove the rank  of Assistant General 
tanager or of its equivalent rank re-aired to 
be filled by promotion, and ich other posts as 
the Central Gov-'rnnent may direct, these  
are      the iree  categories      entrusted  to     
the anking service Commission for    re-
uifment.  One is, 25 per cent of the stimated  
total  number   of  vacancies 1 the junior 
management grade      in ie general category. 
These are junior anagement cadre     posts.  
They  will )   up   to  higher     level  who,  
will  be-ime  Bank     Managers  of  the    
rural anks.      And     only 25 per cent  will 

Sir, coming to Section 13 there are certain 
bars to the Commission here the banks need 
not consult the Commission for appointment. 
Sir, one point about the compassionate grou-
nds. "We should give adequate powers to the 
banks to appoint the people on compassionate 
grounds. But while making regulations every 
care has to be taken that this power should 
not be misused. 

Sir, there are instance where the Bank 
Managers have inducted their own relatives. 

Sir, you must be surprised even in Clause 
14 vacancies reserved for the Scheduled  
Castes] for     untouchables, higher caste 
people have been    ap-pointd as sweepers, but 
they are not actually     sweepers.  They   hire     
persons for sweeping    work. But he    is not  
an employee     of the  Bank. And employee 
of the bank i.e.,    Class-IV gets Rs. 800 to Rs. 
900 p.m.   He hires a Scheduled Caste person 
at Rs.  150 to Rs. 200 p.m. to clean the 
lavatories and this Class IV employee gives 
the water  and  brings the  food. So, there is a 
tendency that high Class—Class I Officer in 
the bank appoint, their own kith and kin on 
compassionate grounds on some pretext or the 
other. So, I request white  making the    
regulations under this 
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Act care should be token that this power 
given to the banks are not misused by the 
individuals. 

Sir, the other aspect is that if a person is 
appointed is not likely to hold post for a 
period of more than one year and if necessary 
in the interest of the public sector bank to 
make appointment immediately and a 
reference to the Commission will cause undue 
delay. This is again a safe Clause to the bank 
Officers. Sir, there is every possibility of 
misusing this clause for some reason or the 
other. They say there is no time to go to the 
Service Commission and they may take six 
months and send a panel so let us appoint that 
fellow. They appoint a person and there is a 
tendency of continuing that Vacancy for an 
indefinite period. That is happening in the 
deputation vacancies contrary to the Gov-
ernment rules. There were people on de-
putation vacancies because they are coveted 
posts. Ba.nk Officer post is a coveted post, a 
respected gentleman, a high class, a richer 
class will give to him. He enjoys that status 
once by hook or crook. Then, he goes to the 
bank and manipulates to conliue there on 
some pretext or the other. So, there must be a 
bar that this appointment should not continue 
for more than a year. Wherever it is not 
possible within one year the Commission 
nominee should be appointed within the 
stipulated time. 

Sir  Section 14 is very crucial. So your 
honour it says it shrill be the duty of the 
Commission to make appointments on the 
basis of the results of the examination 
conducted or on the basis of the selection 
made by it or as the case may be, on the basis 
of both recommendations to each public 
sector bank in such manner as may be 
specified by regulations for appointments. 
This is about the recommendation But the 
duty is cast upon the Commi to fill the 
vacancies communicated to it by such bank 
under Section 12. Here the Act is silent. 
Nowhere the Act says thai the powers of the 
Commission whee it can enforce that the bank 
should appoint those candidates which have 
been recommended by the bank    within a 
stipulated 

time. But the clause is very clear about 
"specified regulations for appointments to (ill 
vacancies communicated to it by such bank 
under this section". There are instances where 
even though the panel is sent by the  service  
commissions to  the  admi- 
nistrative department, for a number of years 
they do not fill up the vacancies. There are 
instances, particularly in the Railways, where 
the selection has been done at the instance of 
the Department, at the instance of the 
administration, panels have been prepared, but 
for a number of years the vacancies have not 
been filled, even though the Administration has 
communicated that so many people are to be 
recruited. The list is made, recruitment is 
made, the panel is ready, the list is sent and 
yet for some reason or the other, they do not 
fill the posts for a number of yeacs. And there 
is a clause that after a certain period, the list 
will lapse. So deliberately the administration 
attempts to nullify the selection of the servic* 
commissions. That should npt happen here. 
Here power is not given to the Banking 
Service Commission to ensure that the panel 
sent by the commission is accepted, not only 
accepted but implemented within a stipulated 
period of time. In the absence of this 
provision, the exercise of the Banking Service 
Commission will become null and void and 
the banks can  null i fy    the  selection  of  the  
Commis- 

    sion. Coming to clause  15. it says: 
"Notwithstanding anything to the 

contrary contained in any award, .settle 
ment or agreement............. " 

 Of course while introducing the Bill, the hon. 
Minister, Mr  Poojary said that there  are 
certain agreements between the management 
and the unions and just to overcome these 
bilateral agreements. this Banking Service 
Commission is being formed. But care has to 
be taken, while formulating the regulations, 
to see that all subsisting agreements contrary 
to the promises to the House and the count ,. 
contrary to the directions of the Gove-ment 
or the Banking Ministry, are revoked. Sir, 
you may be aware that thee are agreements 
between the management mid the unions 
wherein even the reservation policy  is  
blocked.  It  is a  Government of 

■ 
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India direcion; it is a constitutional guarantee. 
But even such directions are blocked by the 
bilateral agreements. So whatever we may 
speak here, whatever we may enact here, 
unless it percolates to the common man, there 
is no use of the enactment or any kind of 
debale in this House. So, in view of the 
coming into existence of the Banking Service 
Commission, all the subsisting agreements 
should be revoked and fresh agreements 
should be settled with the unions. And they 
should be told also that these are the constitu-
tional guarantees which the Government 
cannot go back on. There is one subclause in 
clause 15 which says; 

"If, in any year, the Commission is 
unable to make recommendation for ap-
pointment to all the vacancies Commu1 

nicated  to  it   ...   " 

Again this is a dangerous clause. This ' should 
be overcome. After all, even now we are givina 
a list of 25 per cent anticipated vacancies. So 
next year also we can estimate as to how many 
will retire, how many will resign, etc., and so 
an advance panel should be prepared by the 
Banking Service Commission to overcome this 
problem. 

Sir. clause   16 says: 

"The Commission shall discharge such 
functions of an advisory nature as the 
Central Government may. by notification, 
entrust   to it." 

Now the State Public Service Commissions 
and the Union Public Service Commission are 
burdened heavily with service matters. So 
care should he taken to see that the banking 
Service Commission is left free  to fication, 
entrust  to  it." 

Sir, there is one more aspect. In clause 19, 
the Government has come out with a proposal 
for the creation of a separate fund to 
contributed by the banks. Sir, here I have my 
honest difference of opinion because this 
makes the Commission weak. Of course, this 
is an extra expenditure that the Government 
has to provide for. The banks can give money 
to the Government   directly,   but  the   
expenditure 
388 R. S.—3.     

of the Commission should be met by the 
Consolidated Fund of India. Then only the 
Commission will be free. And every year the 
budget should be prepared and approved by 
the Central Government and every year the 
quota to be donated or given by the banks 
should be fixed. What is proposed in the Bill 
is not practicable and even if it is practicable 
it makes the Commission very weak. 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

SHRI   H.   HANUMANTHAPPA:   One 
more point, last point. While making 
regulations under this Act, I request the hon. 
Minister to take note of one as-pect:  this 
paradise of the pensioners should go. And in 
all the recruitment sub-committees that you 
are making, due representation should be 
given, in accor-Uance with the directions, to 
the backward classes, minorities and the 
Scheduled Castes. And 'also this figure of 75 
per cent should be reduced for open 
competition. 

One more important aspect is that in 
Government, there are four categories of 
services, A, B, C and D- 

A with junior scale is reserved for direct 
recruitment. In banks in almost all the   banks    
it   has   come   to   our   notice 
through the annual reports and the Welfare 
committees, they have got only A, C and D 
categories and deliberately B is removed 
which is the channel to the A posts. There is 
no promotion. A, B, C and D are four 
categories. But the banks have kept only A, C 
and D as the channel to enter into class I 
posts; B is deliberately removed. That means 
nobody from this category can enter the junior 
class management. With these words I 
compliment the Finance Minister and support 
the Bill. Thank you. 

SHRT ALADI ARUNA alias V. AR-
UNACHALAM (Tamil NaduV I rise to a lew 
words on this Bill. While the protest against 
centralisation and the demand for 
decentralisation are getting momentum   it   is   
unfortunate      that   the 
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Government has come forward to introduce a 
am lor a system of centralised reci-inuiicm in 
public sector banks. The system 01 
centralised recruitment was rejected by both 
the Houses in a j o i n t  197*. At that time the 
Anna DMK. had supported toe measures of 
the previous Government. We are always. 
supporthing the principle of decentralisation. 
We are always against the principle of   
centralisation   wlhcn   operates   against 
the interests of the States. If you go through 
the reasons and arguments and the 
justification expressed by the honourable 
Minister, Shri Janardnna pooja-ryj it is 
obvious that he has introduced this Bill   with 
a  partisan     point  of  view 
rather than national interests. When Mr. H.M. 
Patel, the then Finance Minister in  
Government, introduced a Bill to ;1 the 
Banking Service Commission Act 1975 he 
said, "Government are of the view that a 
system of recruitment of personnel in public 
sector banks based on the concept of a single 
centralised agency will make the recruitment 
process inefficient, unwieldly and 
cumbersome With  serious  consequences  for  
the  public 
sector banks."   It  is  also our view that such  

system would  seriously  affect     the 
fair and balanced representation of the 
rural areas, particularly the persons be 
longing to the more vulnerable sections 
of our society for employment in the 
banking      industry.   The honourable 
iter   now      has     expressed   quite   a 
different opinion.    Of corpse, he has got right    
to give an opinion. ' He said that  the   
working     of  the      recruitment boards  in 
the last  five years was reviewed by the 
Government and the review has osed that the 
existing system of re-ment   of  officers   for      
public   sector banks   by     ten   different   
boards     out  of some 15 has resulted in 
avoidable migra- of officers, waste  of effort  
and ' re- l.et  the   Minister explain to this low 
the recruitment in    the past through   the     
boards was  wasteful   was a  waste   of   
effort,   how     the   system   of ntralisation in 
recruitment affects the ministration,   how   
the   centralised  system   of     recruitment  is  
going 

to   be   benelieial to  the   backward  areas how  
it  is  heiprul  to  removing  the     1m-balance  
among  the  regions.     It is  utterly false   to   
say   that   the   centralised   system-is  efficient  
and remarkable.   In  fact,  in countries  like 
India  centralised system is alw'ays      
monolithic      monstrous;     it   is dangerous;  
it paves toe way for corruption,   all sorts  of 
malpractices.    The  administration   of   so   
many   public      sector corporations  is 
efficient     and remarkable  a   centralised 
recruitment system. Take, for    example,  the  
National Textile Corporation,   Coal    India,      
steel   plants These corporations are dealing 
with crores and  crores  of  rupees  and  lakhs  
of  employees are working in these 
corporations. They do not adopt the principle 
of centralised recruitment system. Their 
administration   is  very  efficient.   Our  hon.   
Minister may argue that only the subordinate 
will   be   allowed   to   be   recruited   by 
recruitment  board  and  the Commission  is 
going  to  select only  officers.  Is  the Com-
mission   formed  only   for  that   purpose-to 
select some officers? Then it is sheer waste of 
national  exchequer    and  it     is against 
national  interests 

This Bill provides for nomination of eight 
persons to the Commission. But no 
representation is given to the States. Due 
representation must be given to the States. 

The House is aware that every year so many 
branches of banks are opened in rural areas.' 
Loans are granted for implementation of 
policies framed by the Centre as well as by 
the States. Therefore in administration also, at 
the higher level, representation to the States is 
quite essential. 

Therefore, my dear friend, Shri 
Ramakrishnan, has moved a motion re-
questing the Government to refer the Bill to 
the Joinl Select Committee I hope the 
Government will consider this Otherwise 
since this Bill is against the principle of 
decentralisation and against the interests of 
the States, I oppose it. 

SHRI JAGESH DESAI (Maharashtra); Mr. 
Deputy Chairman, I rise to welcome this Bill.    
While supporting 
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the Bill, I would like to point out that the 
Banking Service Commission Act of 1975 
was enacted by Parliament. Before that came 
into being and a machinery had to be set up. 
Janata Government came to rule this country, 
they repealed this Act. They did not want the 
good things done by the Congress 
Government to continue. Wner-ever it was 
possible they tried to scrap them. I am not able 
to understand what was wrong in that Act. is 
impartiality in recruitment a crime? ls uni-
formity in recruitment procedures a crime?   
What was wrong there? 

I am happy that our Finance Minister has 
brought this Bill and insisted that it should be 
discussed and passed during thig session so 
that the machinery for the purpose can be 
created as early as possible. I hope by the 31st 
July or at the latest by the 15th August this 
Service Commission would be established and 
recruitment started thereafter. 

The Commission consists of one Chairman 
and eight members. The proviso to clause 4(1) 
says that at least one member shall be from 
amongst persons belonging to the Scheduled 
Castes or the Scheduled Tribes. Why one only 
One should be from the Scheduled Castes and 
another from the Scheduled Tribes. We 'have 
seen that Scheduled Castes and Tribes are not 
getting fair treatment. It is necessary that the 
quota reserved for them should be filled in. 
Only when there is provision for two, then it 
could be done. Our Party and all other Parties 
also stand for the down-trodden. Justice and 
fairplay should be rendered to them. 

There is also a provision that there could be 
some committees of the Service Commission. 
I would like the Government to consider 
setting up of one such committee for 
recruitment of Scheduled Castes and 
Scheduled Tribes alone. Apart from the 
Scheduled Caste and Scheduled Tribe 
Members, two or three other members can 
also be put in that committee. 

There should be separate advertisements in the 
newspapers casing for applications from them 
and then only the backlog can be cleared. 'This is 
the basic policy of our party, as it is also     the 
policy of all the opposition parties. 

I would draw the attention of    the Hon'ble 
Minister to Clause 4    which says that fifty 
per cent of the members shall be persons who 
on the date    of their      respective 
appointments,       have had sulh experience for 
not less than ten years in a banking company 
or in any public    sector    bank    or Reserve 
Bank or in an institution. 

 wholly or substantially owned by the 
Reserve Bank of India or a public  
financial institution." 

Many other things have been narrated. But 
these are the institutions mentioned here. But 
we have forgotten one thing and it is the Apex 
Co-operative Bank It is not a banking 
company in that sense. But the people who are 
working in the Apex Co-operative Banks also 
have experience. So, I would request the 
honourable FLiance Minister to consider this 
aspect and include the Apex Co-operative 
Bank, also in this list. I would request the 
honourable Finance Minister to include the 
Apex Co-operative Bank and declare it under 
sub-clause (a) (ix) of Explanation I to clause 
4. Under this Sir, I would request the 
Government to declare, at the earliest 
opportunity, the Apex Co-operative Bank also 
and these Banks also should be considered for 
this purpose. 

Sir,I now come to clause 10 dealing with the 
functions of the Commission, One of its 
functions is to fill in vacancies in the posts of 
officers required to be filled by direct 
recruitment, in. the posts of officers of and above 
the rank of Assistant General Manager or of its 
equivalent rank required to be filled by 
promotion and such other posts as the Centraj 
Government may, by notification, specify. Sir, I 
would like to know from the honourable Minister 
whether the new post to be created will fall |    
under this category.    If you are going 
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[Shri Jagesh Desai] to All in these 
vacancies only what about the new posts 
above the rank of Assistant General Manager 
and Manager? This should also be done 
through this Commission only and through 
this Commission only these apopintmcnis 
should be made. 

[The Vice-Ohairman (Shri R. Rama-
krishnan) in the Chair], 

I would like to know from the honourable 
Minister whether the new posts which will be 
created in future will also come under the 
provisions of this Bill. 

Sir, these are my suggestions. Before 
ending, I would like to say that this is one 
good work done by the Government with 
regard to the policy of recruitment Similarly, 
Sir, I would also like to request the Finance 
Minister to consider that there should be one 
level of wages for one type of work and 
different wages for the same type of jobs 
should not be there because that will lead to 
heartburning among the bank employees. I 
would like the Government to consider the 
proposition that the same type of work must 
receive the same amount of salary. You may 
give different allowances for different areas, 
that is, for the urban areas and for the cities. 
But, as far as the basic salary is concerned, the 
same type of work must carry the same level 
of salary and I am sure that the Government 
will ponder over this. 

With these words, Sir, I support this Bill. I 
would also request the Finance Minister that, 
immediately after passing this Bill, he should 
take the assent of the President and appoint 
the Commission immediately. I would also 
like to request him to see that people from the 
rural areas and different regions and people 
who are men of integrity should be there on 
these Commissions so that regional 
imbalances can also be removed and people 
from the rural area also get representation 

With these words, Sir, I support this Bill. 

SHRI SUSHIL CHAND MOHUNTA 
(Haryana):    Sir,    in 1975,    this Bill was 
brought forward by the then    ruling party 
which now happens to be sitting on the 
Treasury Benches.     It was opposed at that 
time.   But,   in spite of that, it  became an  Act. 
'   But that Act could not work because the 
necessary rules and regulations, for which   
provisions had been made under the Act,   were 
never thought of and they were never notified   
with   the   net   result   that   dust started  
gathering over  that legislation. Then, Sir, in 
1975, we had the Emergency.    During that 
period of   Emergency, all the Opposition    
voice    was stifled.   They had one set rule; no 
control, no obstacle, nothing of that sort. But 
that period of nineteen months of the 
Emergency did not provide them with the 
necessary, I would say,   will to implement the 
Act, and that remain ed by default.   After that, 
when   the Janata Government came   to power, 
it was felt that this piece of legislation was of 
no use and should be scrapped. There were   
two divergent views. 1 do not say which is not 
correct-, only time will show. But one     view    
was that such    a    piece    of      legislation      
is necessary    for    managing    the      affairs    
of    banks;    having    proper recruitment in  
banks  at higher grades.    The other 
diametrically opposite view   was that this is 
absolutely wrong, it   will lead    to 
degeneration in services and the utility which is 
envisaged by   the Act   is only imaginary and 
no useful purpose would be served; so that it 
was shelved. In 1980 this Government came 
into power.   From 1980 now it is 1984. They 
have so far slept over it.    They work by fits 
and starts. All of a sudden as  if they got up 
from a deep  slumber, in shudder they moved 
the Bill in the Lok Sabha and in shudder they 
put it over in the Rajya Sabha.    Not even 
sufficient time was given even    when such 
divergent views were there, when such  
divergent  expressions  or views   ' by beth 
sides of the House were there.  No time was 
given to the people to understand the 
implication of the legislation to see whether it 
is really going    to benefit us, whether it is at 
all necessary 
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which region or which of the people will be 
served by it. I can understand if it was widely 
circulated and opinions taken and a high 
power body, or a select conimittee of this 
House or a joint committee of both the Houses 
had been appointed to go into the matter. I 
could still understand it Even now the Lok 
Sabha has passed it. We will also be passing it 
today irrespective of what we may say here. 
But after that what will happen? This Act 
cannot be implemented. Implementation will 
take time. 

You will have to draft out the rules and 
regulations, and then the personnel will have 
to be appointed; it will take a long time. And 
yet the treasury benches feel that if today it is 
not passed then the whole purpose would be 
defeated, Heavens are going tc fall and this 
country would be going—how many years—
backwards, we do not know. 

As a matter of fact we find that the 
qualifications prescribed for the members of 
the Commission are vague. They say ten 
years; 50 per cent of persons should have ten 
years' experience in a certain banking ins-
titution or banking line. That is all. They 
should be men of integrity— this is all vague; 
men of integrity, men of competence-•. .they 
are such vague words. Two persons may in-
terpret the same thing in two different ways or 
rather in many ways. This I can understand. 
You could have laid down certain 
qualifications  qualifications. You have laid 
down at least ten years  service. A person 
enters service at the age of 20, and after ten 
years' service he is 30. Then this provision is 
so harsh that after ten years' sendee he is 
selected a chairman of the Commission and 
after he serves there for two, four or five years 
he may voluntarily resign. The moment he 
resigns, he cannot go and seek any other 
appointment with any financial institution. So 
by that time he has to settle every- 

thing in his family. In that case, is he going to 
work for the benefit of the institution or for 
himself? I really cannot understand it. Clause 
4(2) reads: 

"The  Chairman     and     members  shall 
be persons who in the opinion of the Central    
Government,    are men of ability, integrity 
and standing... 

.. and have special knowledge of, or 
practical experience in financial, economic 
or business administration or in the 
administration of Government or in any 
other matter which would render such 
persons suitable for appointment as 
Chairman or members: 

provided that as nearly as may be one-
half of the members shall be persons who, 
on the date of their respective 
appointments, have had such experience 
for not less than ten years in a banking 
company or in any public sector bank or 
Reserve Bank or in an institution wholly or 
substantially owned by the Reserve Bank 
or a public financial institution. 

It is 10 years for one-half of the members. 
What about the other half? Prom which part of 
the country are you going to have as member 
of the Commission to represent the country" 
You are going to have nine members. one is 
the Chairman. Eight are ordinary members. 
Nine persons will be controlling this complex 
system of recruiting higher grades of the bank-
ing institutions. Today, specially when we note 
that there is a strong current going on 
throughout the country—the south, the East, 
the North, the West and everywhere— where 
regional feelings are coming up at the top, 
when people expect that at least in their own 
sphere, in their own States people from their 
terests should be looked after by own States 
would be given positions of importance and  
their regional in-people belonging to those    
particular 
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[ Shri Sushil Chand  Mohunta] 
regions, how are these nine    persons going to 
satisfy the regional demands or the aspirations 
of different   parts of the country,    we do     
not   know. Therefore, I would say that this is a 
piece of legislation which is uncalled for 
today.    If you had any    notions that 
something is going wrong in your objects and 
reasons, and if you   had spelt out that because 
of the     nonexistence of such a provision so 
many maladies have     taken place in     the 
banking services, I can      understand that,  
therefore, there was the necessity for such a 
legislation.    What has gone wrong up till 
now? Where have you found that so many 
schemes and programmes have not been      
implemented?  Have you found    that     the 
banking institutions or which part of them 
have been put to great losses? Where have you 
found that the banks are playing a role contrary 
to     their role or what  the Government  policy 
is? I feally cannot, understand     what has 
finally lead you to this and     in such a haste.    
There must be     some pressing reasons for it. 
Those reasons have been kept away. Why? I 
do not know.  Are there  sinister designs    to 
grab    all powers,    whether    it is the ad-
ministrative services or the    banking services 
or the     other   services,     by packing them   
up with    their     own gangsterised people? 
This is the common  talk   of  me  day   that  
the     Central Government today is acting in a 
fashion and behaviour by which it     is 
subverting all national interests    and packing 
up the     important    services with   their   own   
people,      by       having selection  committees      
packed    with their own people, with the net 
result that nobody has a loyalty towards the 
country,     the  nation,     the     State,     the 
region; loyalty exists today only for a party, 
and not even a party but towards  one    
particular    person      who heads the 
Government today. Is this to be the state of 
affairs in a      vast country like India?     Is      
everything going to be merged with the    
Prime Minister or the Prime Minister's son? 
Today you find that on the television 

 Mr. Rajiv Gandhi's name must come 
in the news, the Prime Minister's 
name must come in the news. Wny? 
It is because your television services 
today are muzzled up in the same 
maiiner by which you want to muzzle 
up these banking institutions. (Inter 
ruptions) This is what is happening. 
The administrative services, the 
banking services and your all India 
news media are all-packed up with 
your own people. Only the other day, 
people were saying that if you go 
and see the television programme in 
a country like Great Britain, you will 
find that there will be programme cri 
ticising the Government, criticising 
the policies of the Government there. 
Here all programmes are muzzled up. 
Only one person's photograph, one 
person's picture, one person's pro- 
gramme comes up on the television 
sets. Here, in these banking institu 
tions now chits will go from the 
ruling party that such and such per 
sons are to be appointed; not even 
chits, only telephonic messages will 
go and people really deserve it. 
. (Interruptions) Mr.      Vice-Chairman 
Sir, I can understand how it hits them. It is 
because this is what is happening. They have 
polluted the whole national life of this 
country. They have taken the country 
backwards to the 17th or 18th century. 
(Interruptions) 

SHRI ANAND SHARMA (Hima-chal 
Pradesh): We are now trying to rectify the 
defects and purify it. Do some self-
introspeetion. 

SHRI SUSHIL CHAND MOHUNTA: We 
want to go away from this. We want to have a 
firm-stand-footed policy and democracy 
establishes in this   country.      (Interruptions) 

SHRI ANAND SHARMA: It has been 
nourished by the Congress Party and the 
Congress has given democracy  to this 
country. 

SHRI SUSHIL CHAND MOHUNTA:    
Why are you trying to hoodwink the 



         77         The Banking Service      [ 10 MAY 1984 ]      Commission Bill, .1984      78 

people? You are doing it now. I can tell you that 
the services are not safe. You will be falling in 
the same trap as in 1977 and 1977 will be 
repeated   again in 1984.  Do it.   (Interruptions) 

SHRI ANAND      SHARMA:      You would 
not have been sitting on    that , side. 

SHRI       KAMALENDU BHATTA- 
CHARJEE (Assam): Whenever you 
get a chance to speak, you denigrate 
Mrs. Gandhi. But the more you de 
nigrate her, the more she will come 
up.    (Interruptions) ' 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Please     observe 

some decorum in the debate. Your' side will 
get a chance to speak. Please listen. Mr. Rai is 
going to speak next. (Interruptions). The Chair 
is standing. Please sit down. Mr. Rai is going 
to speak next. He can answer all the points. Do 
not disturb the debate. 

AN HON. MEMBER: What is the 
relevance between the media and the 
banking? There should be some relevance. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): In the Rajya Sabha you 
are new. Generally the strict rule of relevancy 
won't apply. But when you want to speak and 
the other side speaks, sometimes extraneous 
points will come. But the point is that you 
must listen to it. Mr. Rai is speaking next. He 
can reply to all the points raised by the hon. 
Members. 

SHRI SUSHIL CHAND MOHUNTA: I   
really   fail     to      understand     why    dd you 
jump from your seats. Is it     because you are 
feeling uncomfortable. 

SHRI PAWAN KUMAR BANSAL 
(Punjab): It is because you are talking 
inelevant things.   (Interruptions) 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):      Please   observe 

 

      SHRI SUSHIL CHAND MOHUNTA: But 
they are disturbing. 

SHRI     KAMALENDU BPIA 
CHARJEE: You confine vourse'f     to the 
subject. 

SHRI SUSHIL CHAND MOHUNTA: 
Rajiv Gandhi is a part of the subject Why are 
you getting uasomfortable? Sir, my only 
submission is this. Sir, this new entrepreneur 
loan which was being given by the hanking 
institutions, Rs. 25,000 to a person I want to 
know to whom it has gone. Can you bring out 
a list here ard tell lis who are these people to 
whom these loans of Rs. 25,000 hsve gone to 
which set of people it has gone? Are they all a 
one particular set of people? These loans have 
not gone to the common man, to 'he desprving 

  man. This is what is going to happen. | Now it 
is a case of Rs. 25,000. Tomorrow it will be a 
case of croes of rupees. What is going to 
happen to this country? Have people with 
different ideological views a  exist in this 
country? Have they the right to hold their head 
high and consider themselves to be number one 
class citizens of this country? (Interrupt lions) 

THE  VICE-CHAIRMAN   (SHRI 
RAMAKRISHNAN):    Do not answer '.be 
points. 

SHRI SUSHIL CHAND MOHUNTA You 
find the sample in the TV new Therefore I 
was saying that this a*. uety to rush through a 
legislation like this highly controversial piece 
which is not going to lead us to any good 
results, but only to the pitfalls available, 
which if we can see     why  do we do it? Why 
not refer it to a Select Committee so that if we 
must have a piece of legislation, we must have 
proper checks and balances where one 
person's voice carry forward, where one 
person's name will not be mentioned, where 
one person will not be the arbiter of the  
destinies     of  the   people   of  this 

   country- 
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THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Mr. Roy, you can reply 
to his points. 

SHRI DEBA PRASAD ROY (West 
Bengal): I will say somecning relevant to the 
subject, not the way others have spoken and I 
am not going to ridicule anybody. I have 
soroe important points to say and shall not 
reply to irrelevant points raised brothers. 

While supporting the Bill, I would like to 
mention a few points pertaining to the role of 
banks in the rural Sector. As you know 
developmental activities are taking p'ace in the 
village areas, centering around implementation 
of 20-point programme. Twelve out of these 
20 points are closely related to banks. As far ' 
as implementation part is concerned, point No. 
3, that is, IRDI, is the most important 
programme because it is providing economic 
relief to the poorer sections of society. Now. 
the provision is that the DRDA is supposed to 
recommend cases of 600 people in a particular 
block to the banks for giving loans to these 
beneficiaries. Our experience shows that 
although 600 ca§es are being recommended to 
the concerned bank, all the 600 cases are not 
disposed of within a given financial year. 
Some 200 cases are rejected by the bank, and I 
would like to request the hon. Finance 
Minister to take care of these two problems: 
one is, often the bank people used to say that 
the schemes submitted by the beneficiaries are 
faulty and therefore the cases could not be 
entertained; secondly, the poorer people who 
are actually recommended by the DRDA for 
loans, are at times found to be defaulters in the 
sense that they might have taken Rs. 1500 
from some other cooperative baak or might 
have taken Rs. 1000 from some other bank. 
And that stands in he way of their getting loan 
from that particular 

bank under he IRDP scheme. So, I would 
request the hon. Finance Minister to take care 
of these two aspects that when the 
applications ara received by the bank for loan 
under the IRDP scheme, technical support 
should also be providtd to the beneficiaries. 
Instead of saying that the project is not 
bankable, instead of saying that the project 
does not entitle the applicant to get the loan, 
the bank should say that the project, though 
faulty, would be given necessary technical 
support to make it bankable. So, technical 
support should be accorded to the 
beneficiaries by the banks about which the 
hon. Finance Minister should take care. 

Secondly, the question of turning down 
applications of the beneficiaries on the ground 
of their being defaulter, could also be tackled 
in a different manner. As you know, big indus-
trialists or richer people also turn out to be 
defaulters but the bank does not hesitate to 
extend term-loans to those people. If there is a 
rich person, if there is some industrialist and if 
he is not able to pay Rs. 2 lakhs taken by him 
in the form 01 loan, then he is—if he is able to 
manage— likely to get another loan of Rs. 1 
lakhs against which his earlier loan of Rs. 2 
lakhs is adjusted and he is also given another 
loan of Rs. 5 lakhs to go ahead with his job, 
his industry and other work. Similarly, in the 
villages, I would request the hon. Finance 
Minister to consider the proposal that people 
who are being recommended by the DRDA for 
loans under the IRDP scheme, if they or some 
of them, turn out to be defaulters, should also 
be provided with term-loans and instead of 
giving them Rs. 3000, they could be given Rs. 
4500 of which Rs. 1500 could be adjusted 
against the previous loan and another Rs. 3000 
for going ahead with the project so that he gets 
economically rehabilitated in life 

Thirdly, I would also request     the hon. 
Finance Minister to take care of 
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another aspect. Bank is free to reject the cases 
on such grounds. And this is a very interesting 
aspect of the whole programme. While DRDA 
is provided with a target to be achieved of 
recommending 600 cases in a yeai, there is no 
target for the bank for giving loans. Bank is 
free to reject the cases because a bank is not 
supposed to achieve any target. So, when the 
cases are recommended by DRDA numbering 
600, the cases disposed of by the bank may be 
at times 250 or 280 or .270, and hardly the 
number is 600. I would request the hon. 
Finance Minister to ask this banking division 
to provide the banks also with the same target, 
which is achieved by the DRDA. Then only, 
the objective of giving loans to six hundred 
persons in a particular block, in a particular 
block in a year, could be achieved and could 
be made possible. 

Now, I would like to say a few words about 
what has been said by our friend, Mr. 
Chatterjee. While he was speaking on this 
Bill, he has said that the ruling party is 
associated with the richer sections of the 
society. I would like to request him to look 
back at West Bengal. Who is being supported 
by the C.P.I.(M) Government there? As you 
know, from 1972 to 1977, we were in power, 
we in-iced a system by which we were col-
lecting as levy a part of the produce, for the 
purpose of procurement. 

The Vice-Chairman [Dr. (Shrimati) Najma  
Heptulla]   in the  Chair. 

But when they came to power, they did 
away with the system. This was done just to 
Who the affluent sections of the society. This 
was done just to appease the affluent sections 
of the society and to muster their support in 
favour of their parry. 

Now, coming to the State of West Bengal, 
which section of the industrialist lobby is 
being encouraged by the State Government 
today? Multi-national corporations are being 
encouraged to invest. 

Multi-national corporations and companies 
are being encouraged, companies like Philips 
Carbon, companies like Hindustan Liver, 
companies like the Calcutta Electric Supply 
Corporation. These are the organisations 
which are being encouraged by the C.P.I.(M) 
Government to invest. This shows with which 
section of the society the C.P.I.(M) is 
associated. When Mr. Chatterjee levelled this 
charge, he should have also remembered this 
aspect as to which section of the society is be-
ing taken care -of by them in the State of West 
Bengal. He has also said that in the State of 
West Bengal, the IRDP target has been 
fulfilled by the Govern-neni. I do agree with 
him. May be, target has been achieyed. But 
who are the people who are being benefited? 
Who are the beneficiaries? The VLWS are 
asked to select those people who are identified 
by the C.P.I.(M). The VLWs are asked to 
select those people, those names which are 
recommended by the Panchayat  Pradhans, 
again belonging to the C.P.I. (M). Those who 
are not associated with the C.P.I.(M) are not 
supposed to set anything. The whole banking 
system has been captured and capitalised by 
the Left Front Government to fulfil its 
political purposes. (Interruption) [ would 
request the hon. Finance Minister .... (Inter-
ruptions)   If  you   shout,  you  will   not  be  
able to defeat me. I have a louder voice to 
shout. I am bringing this to the notice of the 
hon. Minister. Not to your notice. Be-  cause, I 
know you are not the person to rectify the 
situation. The Minister has to rectify it. That is 
why, I am bringing this to his notice. I hope, 
the Finance Minister will take care of this 
aspect. The way the bank officials are being 
used by the Left Government they are being 
politically used- If you do not take care of this 
thing which is happening in West Bengal the 
situation will worsen. If you want that banks 
should not give service to the Marxist Party, if 
you want that banks should give service only 
to the people, then, I would request the hon. 
Finance Minister to ponder over this aspect 
and take immediate steps to rectify the 
situation. 

Mr.   Chatterjee   has   also   said  that  the 
Banking Service Commission would enable 
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Government would enable the ruling 
Congress Parly to make political appoint-
ments. I would like to say one thing here. Mr. 
Chatterjee was also saying that this is a 
centralised concept and  that this would go 
against the principle of decentralisation. In 
this connection, I would .an example of what 
happened in West  Bengal.    Earlier, the 
appointment 
college teachers was dealt with by the 
respective management committees. The 
appointmen. was decentralised. Now, they 
have come to power, they- have started a 
commission called the college service 
commission. This college service commission 
has become the comrade service commission. 
Person having doctorate degree, persons 
having brilliant academic qualifications, are 
not selected by them, are not appointed in the 
colleges. But those who are card-holders, 
those who have some relationship with the 
Marxist Party are appointed as teachers in 
colleges. This is how the whole system is 
being manipulated and is being politically 
used. This is a t h i n g  which everybody 
should take note of. 

Here, I would also like to say another thing. 
Mr. Chatterjee has said that the  ruling party is 
deep in corruption. I would just like to point 
out to him one instance. This happened one 
year ago. One Minister was charged with 
defalcation of Rs. 3 crores. A particular con-
tractor was awarded to execute the work of 
CMDA. That was the charge and the Congress 
party demanded institution of a Commission to 
prohe into the whole affair. The Government 
declined to accept that request. The 
Government declined to probe into the whole 
affair. I would! like to tell that gentleman. 1 
would like to tell my friend, also to remember 
that from 1978—83 when the panchayats were 
captured by the CPM party, in 80 per cent cases 
where the panchayats were controlled by the 
Congress Party, the State Government, the 
CPM Government, had no option but to 
dissolve 103 panehayal committees. They had 
10 dissolve 103 panehayat committees because 
the pra-dhans who were associated with the rid-
ing party were in deep corruption, they were 
nabbed in deep corruption. So, who 

is nabbed in corruption, who is indulging in 
the culture of corruplion, who is getting into 
the culture of corruption in our country 
today 

1 would also like to bring one more thing to the 
kind notice of those who are actually propagating 
the concept of democracy, who are the exponents 
of democratic culture today. If you look back to 
the Bengal situation, all the school committees, all 
the managing committees, all the governing 
committees of the schools arid colleges, duly 
elected by the people, by the guardians, by the 
wards and students, are being superceded to 
appoint the political nominees of the ruling party. 
Therefore, while supporting the Banking Service 
Commission Bill introduced by the hon. Finance 
Minister, 1 would like 10 request the Government 
to take into consideration all these issues which 
are actually demo- lishing the democratic set up in 
the State of Bengal. The Finance Minister has a 
role to play in this regard, at least in the matter of 
taking care of the banking institution in the State 
of Bengal which is now being harnessed by the 
ruling party, just to fulfil She political objective of 
the ruling party, preventing the banking institution 
from giving service to the people in general. 

There is one more thing. Our friend has 
said, though that was not relevant in this 
context, that publicity is given only to Shri 
Rajiv Gandhi. I would like to ask my friand, 
who should get publicity? should my friend 
who spoke here get publicity" Should he get 
publicity? Madam, Rlvri Rajiv Gandhi is the 
national Leader. He is the leader of the ruling 
party, leader of the Congress (I) parly. Shri 
Rajiv Gandhi is the leader of thes crores of 
youths of the country. Who else would get 
the publicity? . You achieve his stature. You 
achieve that position. You matter in national 
life in public life. You would also get 
publicity     (Interruptions^.       Don't     get 
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melancholic, don't feel upset. Publicity goes to 
the person who makes positive contribution 
towards the people, towards the society, it 
does not go to the people who are all out to 
destroy the society, who are all out to create 
problems for the society. I would, therefore, 
request them to get into the field of 
constructive so that publicity could also come 
to them. 

Shri V. K. Krishna Menon once said, never 
chase controversy, controversy cs me." -To 
paraphrase, I would like  request him eat to 
chase publicity, him do some work so that 
publicity  chasing him. 

with these words, 1 would like to thank for 
giving me this opportunity to some 
contribution on this particular Bill. 1 would 
request the hon. Finance Minister to take care 
of at least three points, i.e. to provide targets 
to the bunks in the matter of implementing the 
IRDP; to make the provision of term loan for 
the poor beneficaries who are supposed to be 
benefited tinder the IRDP; and lastly to see 
that the bank provided the technical support 
to the beneficiaries so that the applications are 
not rejected on the plea that the scheme as put 
forward by the beneficiary is faulty. Thank 
you Madam thank  you all. 
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"The fee payable on an application 

under sub-section (1) shall be such as may 
be specified by regulations and such fee 
shall not exceed eighty rupees."' 

 

"The Central Government shall, by 
notification, appoint a person to be the 
Chairman of the Commission and not more 
than eight other persons to be member  of  
the  Commission." 

"The Chairman or any member shall 

hold office for a term of five years from 
the date on which he enters upon his 
offiwe or until he attains the age of sixty - 
five years, whichever is earlier." 

"if the person appointed is not likely to 
hold the post for a period of more than one 
year ..." 
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PKOF. C. LAKSHMANNA (Andhra 

Hraclesli): Madam, Vice-Chairman, when the 
Hon'ble Finance Minister brought forward this 
particular Bill in precedence over other Bills, I 
was a little startled. I wanted to see what is the 
great urgency or the great importance of this 
Bill, compared to the other Bills which were 
there before the House, but were not taken up. 
I will-only make a comparison between two 
Bills, namely, the Banking Service Com-
mission Bill and the University Grants 
Commission (Amendment) Bill. There is a 
great significance in it. 

What are the objectives of the University 
Giants Commission (Amendment) Bill? One 
objective is that a very serious situation has 
arisen in recent years because of mushroom 
growth of private colleges, especially 
engineering colleges, in certain States which 
take huge sums of capitation fees lor 
admission to various courses of studies. In 
order to check this, the Bill was introduced. 

The other objective is that the UGC has 
been feeling handicapped in setting Up 
schemes to provide common facilities, ser-
vices, programmes, etc. for a group of 
Universities or Universities in general. 

In comparison to these two objectives, 
what is the objective of this particular Bill? 
The Finance Minister says that he wants to 
establish a Banking Service Commission and 
T need it urgently. The second objective as 
narrated by Mr. Poojary, the Deputy Minister 
of Finance, is, to avoid the wastage of 
expenditure incurred by different branches 
through recruitment boards, they want a 
national banking service commission. 

Madam, Vice-Chairman, look at [he logic of 
it. The next session of this House will be only 
towards the end of July and since the UGC 
Amendment Bill is not very important, it may 
be taken up only in September-October. By 
that time most of the engineering colleges 
which have grown into a mushroom growth 
as per the Minister's statement will 
have'charged the capitation fees. Which are 
the States concerned? There are three States 
in which  they  charge   capitation  fees   .. . 

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA] : You are 
supposed to speak on the Banking Servie 
Commission Bill.. The present discussion is 
on banking. Please be relevant to the Bill. 

PROF. C. LAKSHMANNA: I am talking 
very relevantly. If you listen to me you will 
know that I am linking the two. I am trying to 
explain why this particular Bill became 
important, how it has become urgent. I am very 
much concerned about this. There are three 
States where engineering colleges are charging 
capitation fees, namely, Andhra Pradesh, 
Karnataka and Maharashtra. Andhra Pradesh 
has introduced a Bill banning capitation fees. 
Karnataka is having a Bill banning capitation 
fees. Maharashtra is not having any Bill. 
Therefore, that was set aside and this Bill was 
given preference. After having stated the 
greatest urgency and greatest importance of 
this Bill, even the very rules of this House were 
set aside in favour of the National Banking 
Service ,Commission Bill. 

Madam, Vice-Chairman, in this great 
country, we swear day in and day out in the 
name of Mahatma Gandhi. Poor man died in 
1948 and he must be shivering in his grave 
each time his name is mentioned. But that 
gentleman said: Look, the solution of our 
problems lies in decentralisation. Unless and 
unutil we make the smallest unit operable, 
unless we make the smallest unit viable, we 
will not be able to achieve anything. 

Now you take UGC Bill or National 
Banking Service Commission Bill or you take 
any Bill. They reflect the continuous qfforts 
made by the present Government 
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only  to centralise,    We are     doing this while 
paying lip-service to the    so-called 
decentralisation principle by which all of us 
stand and to which all of us offer prayers in the 
morning. Why? Madam Vice-Chairman  by  this  
Banking Service Commission  we  would   like  
to  centralise     in Delhi—it   says   that   the   
Banking  Service • Commission  will   be 
established either at Delhi or at some other place 
which will be decided  by  the   Union  
Government— and this means that it is only 
Delhi.    How long should we allow this sort of 
concen-ton  of  economic,   social  and political 
power in one particular place to the detriment of 
the development of the    whole country which 
has an area of thousands of square miles?    
Secondly, what is    the saving?    How much 
money is being was* in the Recruitment Board 
which are in operation today    and     what    
will  be  t'he saving after having paid the huge 
salaries to those people who have to be 
politically, ' perhaps, rehabilitated in the course 
of the next four or five months before that great 
event takes place?   Therefore   what is the 
amount that has  been spent and what is the  
amount that will  be spent and what will  be the 
difference and howmuch will be  the  saving   
and  how     much could be ploughed  back for 
the people?    If    this Government is able to tell 
me about these things  in subst; tial  terms, then 
I would be the first person to say, "Please go 
ahead with your every programme by which you 
will be able to save money and be able to spend  
that money for that     common man,  for  that 
marginal     man, for    that neglected   man,  in 
the  villages,  those neglected  men  who  are in  
the streets and who are living on pavements.".    
Nothing of thai sort.    It will only be marginal if 
at all it is going to be there, because the huge   
establishments   that  will  come  into ttencc as a 
result of this Act will offset whatever  savings  
are  possible  in  the  Recruitment  Boards. 

Then, Madam. I am also always suspicious 
of anything which is done Centrally for the 
simple reason that it will be elite-based, it will 
always be urban-based, because the 
recruitment will take place by means of a test 
or an examination which will be 'uducted by 
the Service Commis- 

sion  oyer  a  period  of     lime.    And  we 
know   whai   thus;   tests     or  examinations 
are  which   the  Service Commissions  con-
duct.     I   have   been  associated     with  the 
Service, Commission examinations for the last 
fifteen years in different parts of the country 
and 1 know what type    of tests they are.    All 
these tests are only capable of testing the so-
called intelligence quotient of   those   who   
have  been  trained  in the so-called publ ic  
schools, or in the convent schools or in the 
urban centres.   But they can never test the 
ability of these who are languishing   in  the  
village  schools,  in the villages where there are 
only single-teacher schools. . Therefore,   if  
this   Banking  Service   Commission  can   tell   
me   that  they are  going  to  evolve  a  system  
by  which they are going to do justice, that they 
are going to give efficiency the best premium, 
they  are  going  to get only efficient people,  1  
would like  to sound  a note of warning   to  
them:     You  will  greatly  be disappointed.    
You  will be greatly    disappointed  because  
these tests  are    never fool-proof.    Therefore, 
I would like to ask the  Government   why   
there   is   so  much hurry in  pushing through     
this piece of legislation excepting the need, in 
my considered  view, to rehabilitate certain of  
its people and nothing else.   Then, what is the 
role of the  banks about    which    several 
Members have  spoken? The    role of the 
banks  has,  by and  large, been to  bolster, to 
augment,  to  support,    to boost    only those 
who are already in  the    higher income  
brackets in this    country.  All    the 
commercial   banks   in   the   country   have, 
by and large, been dancing to the  tunc of the 
rich and the rich only  in this country and   they  
have  not  yet  made  any     programme  by 
which we can really  take any benefit to those 
poor people, to the common man, to the farmer, 
to    the coolie, to  the  worker,   and   so  on   
and   so  forth. Therefore,   I  would   like     to  
caution   this House that we need not have any 
illusions about the  great benefits  that are 
going to come  as  a  result of the  
establishment of the  Banking  Service  
Commission.   On  the other   hand,   the  
Government would   have done   well   to   
think   of   programmes   by which the huge 
amounts  that     are  available   in  the   
commercial  banks  are  really diverted  for the  
benefit of these     people for when the 
Government stands today or 
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And do you not accept the tdea that the 
banking should be a unified and integrated  
industry? Madam Vice-person... 

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: Vice-
Chairperson. 

SHR1  S. W. DHABE:     Madam    Vice-
Chairperson,   in   1969, as you know,  this 
banking issue was  a  political  issue and  it 
made history  in  this country. Uptill  now more 
than 14 banks are nationalised and some are not 
yet nationalised. Even today, even   15  years  
of  nationalisation,  there   is not even an 
attempt to create a National Bank of India. All 
banks are still separate undertakings,  having  
separate  officer cadres.    Officer of one bamk 
cannot be transferred  to another bank. Officers 
appointed to the   Punjab  National  Bank  
cannot go to the State Bank of India or the 
officers of' the State Bank of India cannot go to 
the  Central  Bank  of  India.     Then what will 
this Commission do? I would like to know 
from the Minister whether the officer of one 
bank cart be transferred    to another  bank.  
Today,  they   are   governed by separate 
legislations and service  regulations.   One  
officer  of  a  particular  bank will not be able to 
go to the other bank. How  will   there   be   
impartial,     objective and efficient working of 
the banks? Therefore,  first  of   all,   the  
Government  must make up its mind  whether 
they want to have one bank like the Bank of 
England as   in   the  Great  Britain.  We can 
have  a National Bank of India. You 
amalgamate all these banks. You can have one 
cadre of officers. Then you can have    a Com-
mission   like   the   Union      Public   Service 
Commission. The  Act is not clear in this 
respect here. It is said that the Commission  sits  
for  the     recruitment   of  every bank. What is 
the idea of the Minister in having a 
Commission for the officers only? 

Secondly, Madam, this whole Act is a piece 
of delegated legislation. T am certain that a 
number of provisions of this Act will be 
struck down on the principle of delegated 
legislation. Now, I will  give  you     two or 
three     examples. 

Clause 16 says that the Commission shall 
discharge such functions of an advisory 
nature as the Central Goveinment may, by   
notification,  entrust  to   it,   I   want  to 
know why no guidelines are given. It is a basic 
principle of delegated legislation that there   
must  be guidelines given  in   the  Section itself. 
Same is the case about Clause 17  in  regard  to  
reservation of  posts for candidates   belonging  
to Scheduled   Castes and Scheduled Tribes and 
other categories of persons. Same  is the case 
about Clause 18.  Everything  is  a   delegated     
power  to the Central  Government.     How do   
you expreel  the   Bill   which  is supposed   to  be 
a very  progressive  step, to be  implemented? If 
the rule-making power is given to the 
Government  our  experience      in  the past   
has   been   that  such   an.     important 
legislation  was   passed  in   1975     and  till 
1977   neither  the  rules were  framed   nor the 
Act could be brought into force. These are some 
questions.  The  other  thing  that I would  like 
to know  in this  matter    is      that if promotion 
is supposed to be the-exclusive sphere of the 
management, whe- ther to promote 'A' or 'B', 
why under-sub-clause (b) of clause 10 of this 
Bill this power has been proposed to be given to 
the Commission for the posts of officers of and 
above the rank of Assistant Genera? Manager 
or its equivalent rank. So far as the other re-
cruitment is concerned, namely, recruitment to 
the junior managemet grade, even this cent per 
cent recruitment is not to be given to the 
Banking Service Commission. Promotion is not 
at all given to them. But in this case. promotion 
has been covered under clause 10. Here we 
have got a funny provision in clause 12, which 
says that it shall be the duty of every public 
sector bank to communicate to the Commission 
25 per cent of the estimated total number of 
vacancies in the junior management grade in 
the general category. Therefore, I would say 
that. this Banking Service Commission Bill has      
been brought in such a  hurry that it will have 
the jurisdiction to cover and recruit only 25 per 
cent and 75 per cent of the vacancies are left to 
the management. Is it the idea to have a 
Banking Service Commission only partially for 
some staff and leave the others to the bank? If 
that 
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is so, it should be scrapped. (Time bell rings). 
Madam, it requires a deep study, That is why 
Mr. Ramakrishnan has given a motion for the 
reference of the Bill la a Select Committee 
(Time bell rings). 

Madam, another matter which I want to 
suggest is that it has become a fashion with 
the banks that whenever they advertise any 
post, they tax the applicants heavily by 
charging a fee of Rs. 40 or Rs. 50 with the 
application. Even though the  applications 
have been made the money has been paid, 
they do not sometimes call all the applicants. 
Then they again advertise and say that the old 
application fee has lapsed. Such a power is 
contained in clause 32(d). That means Rs. 40 
or Rs. 50 every unemployed person has to pay 
as a tax for applying for a Banking Service 
Commission examination. Just  because they 
are ' unemployed and they want a job, they 
have to pay this money. The practice of 
collecting all this money by the banks or the 
Banking Service Commission is derogatory 
and must be stopped. If the banks want to 
recruit the people why should they charge 
money from them and that too a heavy fee for 
making an application. This is against all the 
principles of administration and should be 
done away with (Time bell rings) one more 
point, Madam, and then I will finish my 
speech. How the power is given in clause 
31(2) (d) regarding the category of persons for 
whom any vacancy or percentage of vacancies 
in a public sector bank may be reserved by the 
Centra! Government. So, the powers of 
reservation, recruitment, fee charging, in fact 
everything is left to rules to be made by the 
Central Government. This is a very funny Bill 
in that respect. 

I would, therefore, request. through you, 
Madam, the Minister concerned that he should 
seriously consider this matter which requires a 
deep study and that he should agree to the 
motion given by colleague. Shri 
Ramakrishnan that the Bill should be referred 
to the Select Committee of this House which 
can go into the matter deeply and take some 
decisions. There is no hurry at all in passing 
this Bill  seeing the post history of the  Gov- 

ernment regarding the implementation of the 
Banking Service Commission. After 1975 you 
have come after 9 years before 
this House. I do not think there is any reason 
that the Minister should reject such a 
reasonable proposal given by my :ol-league, 
Shri Ramakrishnan. With these observations, 
I support the principle in the Bill. 

4 P.M. 

SHRI    SANKAR    PRASAD.    MITRA 
(West Bengal): Complaint has been made that 
sufficient time was not given to the Members 
for consideration of this Bill. Madam, in this 
House as well as in the Lok Sebha, there are 
persons who have spent their whole lives on 
interpretation of statutes and when they study 
a Bill, they study it in depth not only from the 
ponit of view of its contents but also the 
technicalities of drafting. We are passing Bill 
after Bill and the volume of litigation in 
different courts is increasing day by day and 
we blame the courts for not disposing of the 
cases. If this is an important Bill according to 
Government the Government should have 
given more time to hon. Members to consider 
the provisions  of the  Bill. 

It has already been stated, Madam, that the 
idea behind this Bill is to inject new blood 
into the Banking Administration. We welcome 
this idea. This is a recommendation of the 
Banking Commission. An Act was passed in 
1975, repealed in 1978 and it is being revived 
with certain modifications. Meanwhile, the 
Banking Service Recruitment Boards were 
utilised for recruitment both of officers and 
clerks. I hope the recruitment of clerks by the 
Recruitment Boards through examinations 
would continue in future also. 

There are certain points with regard to this 
Bill. It is not possible to mention everything, 
within the time allotted to me. 

I would    like the    hon.    Minister to 
throw some light on these points, if possible. 
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I find that   in clause 10 of the Bill he is 
speaking both of examination and of 
selection.  1 can understand selection in the 
case of promotions    to the rank of and above 
Assistant General Manager; but if they are 
going to introduce the principle of 
examination, why should there be any 
selection with regard to   any other   post? 
Either there should  be     examination or 
selection. You can not have both. In case of 
promotions, you  may have  to resort to 
selections only. 

Then under clause 31, powers have 
been given to the Central Government to 
frame rules and under clause 32, powers 
have been given to the commission to 
frame regulations. I find under clause 11-, 
one of the powers of the commission 
is to frame regulations regarding exami 
nations with the approval of the 
Central      Governmenat I   do        hope 
that      the      hon.    Minister will      ensure 
basis of a well considered     syllabus  and may      
consist      of  two  parts,      written 
examinations     as     well as oral     exami-
nations.      Oral examinations      of      these 
candidates      are necessary to      test      the 
personality of   the candidate; the presenta-
bility of the candidate to customers, the power 
of candidate    to    persuade    customers,  the  
general     temperament  of the candidate in 
tackling the type of work he is expected to 
perform, his general knowledge of banking 
practices,  business land transactions, his     
rural     orientation etc. Unless  written  
examination   with   exhaustive syllabus as 
well as oral examinations to  test certain 
essential qualifications     of 
the candidates are    provided    for, these 
examinations are going to be a farce. 

I am inclined to agree with one of the hon. 
Members on the other side, that the manner in 
which the Commission is going to be 
constituted, at least the provisions for it, may 
constitute a method of creating a 
rehabilitation centre for retired Government  
officers. 

SHRI S. W. DHABE; Or politicians. Why 
do you exclude politicians? 

SHRI SANKAR  PRASAD   MITRA;     1 
hope, the hon. Minister would be pleased 
to avoid this  because the criticism has 
come from a Member of his own party. 
Then, Madam, in clause 12 bell 
rings)   Kindly give minute. 

In clause  12,  it is said that only  25 per 
cent of direct recruits would be taken. It  
contains  a  poviso     that the  Central 
Government,     if     it     so     desires, may 
raise    it    to 33 and   1|3 per cent.      My 
point   of   view in   this   proviso,     this 
f ixa t ion  of 33 and 1|3 per cent has been 
unwise. The higher fixation, the fixation . at a 
higher level, should have been left to the 
Central Government, depending upon the 
contingencies of the situation which may arise 
from time to time. 

My last submission is, having regard to the 
drafting of this Bill, perhaps, in a hurry, some 
of the clauses are likely to be hit by the 
principle of delegated legislation. These 
principles are well-settled, well-estblished by 
High Courts, by the Supreme Court as well as 
by the Judicial Committee of the Privy 
Council. These principles, it seems to me, 
have not been given a proper consideration 
while drafting some of the provisions of this 
Bill. With these observations, I give my sup-
port to the general principles behind the Bill. 

SHRI JANARDHANA POOJARY:' 
Madam Vice-Chairman, 1 heard the valid 
points made by hon. Members. The main 
objective of the Centralised Commission is to 
have a selection procedure, more objective  
more independent and also more rational. 
While placing their views, hon. Members, I 
feel, had made studies, and, in fact, they have 
made very valuable contributions. They have 
given their views on two points. One, banks 
and their functions. That means their working 
and service in a banking service. The second 
view that has been placed before the House is 
with regard to this Bill which is under consi-
deration. Now, before going to the details of" 
the points raised, I may submit, Madam. that 
here I am not offering an apology for the 
failures of the banks.    Of course, 
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only   today  but  earlier     also,  inside Pa   
foment  and  outside   the     Parlia-ois  and  
their     service have been criticised not only 
by the hon. Members from  the opposition side  
but by the hon. Members from our side  and 
there was critism from  the press also. Now I 
want to give the picture of the Ung sector.    
Before  1969  there  were a       8262     
branches  in  the   country, we   have    got    
42,738     branches throughout   the   country.     
Out  of '  8262 idles   before   1969   there   
were   1832 ncnes   in   the   rural   areas.    The  
share of the branches in the rural areas before 
1969  was about  22   per cent.    Now we have   
got  23,216  branches     in  the  rural as out of 
the total number of 42,738 branches   
throughout   the   country.     That means,  the   
share  is about  54.3 per cent in rural areas. 

We have got in banking sector 6,91,000 
employees including officers. Out of that, 
1,45,000 are the subordinate staff, about 
1.71,000 are officers and 3,75,000 are clerks. 
And what were the deposits before 1969? 
There were about Rs. 5,100 odd crores 
deposits in the banking sector. Today we have 
got Rs. 60,255 crores. That is the latest figure. 
What about the advances that have been given 
by the banking sector? Before 1969 the figure 
of advances was about Rs. 3717 crores. Today 
the banking sector has been in a position to 
advance to the I tune of Rs. 40,000 crores. 
This is the structure. We cannot say that the 
banking sector has not done anything in  the 
country. 

Some of the hon. Members have stated that 
it is not reaching the weaker sections, it is not 
reaching the right people and the banking 
sector has not been able to do anything. 
Madam, I can share the views of the hon. 
Members so far as this factor is concerned 
that there is scope for improvement, but it 
cannot be said that nothing has been done. So 
far as priority sector is concerned, we have 
given to 1.79 crores people about Rs. 12.818 
crores. Under the IRDP only as on 28th 
February, 1984, since 1980 we have been able 
to give to 1,15,27,000 people Rs.2,026 crores. 
This is the amount that has  been given under 
IRDP in the year 

1980-81.    I have said it now and earlier also 
that we have not been able to reach or   the   
year      1980-81.    We have to give Rs.  600 crores 
every year. 

We were able to give to the weaker sec- 
tions under IRDP Rs. 289 crores. In the 
year 1980-81, we have been able to give 
under IRDP only Rs. 467 crores. But 
after they were taken charge of in 1982 
the present  Finance Minister—I. also 
took charge in 1982—what was the 
amount given? Because of checks and 
cross-checks, because of monitoring, we 
have been able to reach the target and 
we have been able to give in one year 
Rs. 714 crores. So far we have been 
able to give Rs. 2026 crores out of 
Rs. 3000 crores to be given by March 
1985. This      is      the      performance. 

Now      can      we      say      that  it        has 
not       reached       the     weaker      sections? 
Who      are  these      people?      Can      we 
say   from this that it has    reached the richest 
class?   Can we say that it has not reached the    
weaker sections in the country? Nobody can 
say that.    But at the same time    I have been 
telling that the  customer service  has    been    
coming down,  there is deterioration in the 
customer   service.     I   have   been   telling    
also that efficiency is required in the banking 
sector. That is why at foe outset I said that  I 
am   not  offering  any apology    for the 
failures. There is scope for improvement.    
But  at  the  same  time  T  can  say that even 
in DRI   scheme we have been able to give Rs. 
353.2 crores to how many lakh   people?     
About    35     lakh    people. And out of these 
30 or 30 lakh    people, about   18  lakh are  
those belonging to the Scheduled  Castes  and     
Schedules Tribes.-The share of the Scheduled  
Tribes and the   Scheduled   Castes   is     49.1   
per  cent. Can  we  say  that  these   18  lakh    
people belong   to   the   rich   class   only?    I   
don't think so. 

Under these circumstances, Madam Vice-
Chairperson. I can tell the hon. Members that 
the banking sector has played its cole. That 
does not mean that it is to the expection of the 
people. The hon. Member, Shri Hukmdeo 
Nara-yan Yaday has stated that it is coming 
down nobody can change it, nobody can bring   
efficiency   in   the   banking      sector. 
Everybody is telling like that.    Even out- 
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side Parliament also everybody is telling like 
that. Who is to take action? You are making 
studies. You are criticising after making these 
studies. After hearing the grievance of the 
people either from the Opposition parties or 
from our party, what the Government has to 
do? The Government has to take action. 

The hon. Member from West Bengal, Shri 
Nirmal Chatterjee, is a learned person and a 
professor. 1 always value his suggestions 
because he is coming from the noble profession. 
What has he stated? He has cited the Era 
Sezhiyan Committee Report. He has stated that 
there is no inter-branch reconciliation; inter-
branch reconciliation is pending since so many 
years. It is not after the report of the Era 
Sezhiyan Committee that we came to know of 
it. During my surprise visits I came to know 
about . it. Even I stated inside the Parliament 
and outside that inter-branch reconciliation is 
pending since 1972, not since 1982—<.e. for 
the last 12 years. Before the Era Sezhiyan 
Committee report, the Finance Minister 
convened a meeting of the Chief Executives and 
he made it clear to them that there should be 
speedier clearance. 

SHRI NIRMAL CHATTERJEE: Exe-cuse 
me, even before that the Comptroller and 
Auditor General reported that. That audit 
report was prepared in 1981-82. 

SHRI JANARDHANA POOJARY: No, 
no, I had stated this in 1982 after going 
through the books of the banks during my 
surprise visits. Anyway, in the year 1982, I 
made it very clear. Now how has that to be 
done? Here we have told  .   .   . 

SHRI SANKAR PRASAD MITRA: Those 
points have nothing to do with the svlbject-
matter of the Bill. Kindly come  to the  
subject-matter of the  Bill. - 

SHRI S. W. DHABE: Reply to the debate. 

SHRI    JANARDHANA    POOJARY: 
Then I need not answer the points raised     

      by the honourable Member, Mr.    Nirmal 
Chatterjee. 

Now, 1 have stated why this centralised 
Banking Service Commission should be set 
up. I have already stated that it has to be set up 
to bring efficiency, to bring objectivity, to 
bring independence and which should also be 
free from any bias. So far as appointments are 
concerned, there has been complaint that there 
is pressure from outside, there has been 
complaint that there is interference, political or 
otherwise, and there has been complaint also 
that there is interference by the militant 
unions. This is the complaint coming not only 
from outside btit from inside the banks also, 
from the officers concerned. In order to have 
independence, in order to give independent 
status, in order to give a statutory character, 
we have thought of this Commission. 

-Now,  what is the 
purpose?    As    yau know, Madam, there are 
about ten Banking  Service   Recruitment   
Boards.     These Boards  were  recruiting 
clerical  staff and also officers.    I will confine 
my argument because   the   hon.   Member  
from     the legal   profession  has  requested   
me—only to the relevant points.   Now, what is 
the position?    Mr. Dhabe  clearly stated that Rs. 
40 or Rs.  50 are being charged by these   
Recruitment   Boards   as   application fees from  
the  candidates.    Now,  people coming   from   
the   weaker   sections     and middle  classes  
also  have  been  appearing before the ten 
Boards, spending    at    the rate of forty rupees 
each for each Board. Now here this    
duplication    is    avoided. There  will  be  only 
one centralised Commission and they need not 
appear before all the ten Boards.    They used to 
think that if they appeared before  all the  ten 
Boards, if they do not get selected    by one 
Board  they  had  the  chance  of getting selected 
by another Board; that was their thinking.    
Now this is being avoided; this duplication is  
avoided; and    the unnecessary expenditure 
incurred    by the people  of  this  country,  
particularly    the unemployed people, is also 
being avoided. Not  only  that.    The   wastage  
of    their energy  in  having to  appear before    
ten Boards is also being avoided because here 
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have to appear only before one Board.    
Not only that.    The expenditure (I for 
conducting all these examinations is also 
tving avoided. It is for this purpose  that this 
has  been done. 

It  has  been  asked     whether    we    are  to  
keep  up  the  regional character, whether there 
will be efficiency and    also    the   process   
will     be     speedier. These were the questions 
posed.    Yes, we oing to have a speedier 
process.    It Iready been stated that there is no 
efficiency.      We are going to have efficiency.     
Not only that.    Independence will also be 
there. 

Wow, it was said that while appointing 
persons to the Commission, the appointment 
will be given only to retired persons persons 
like—of course they have not said it—Mitraji. 
If there is integrity and if these people are 
eminent, what is 

arm if they are appointed? They could be 
appointed and there is no harm. But to say that 
they belong only to a particular party is not fair. 
I am just saying, Jet us place our hands on our 
hearts and let us put this question to ourselves 
Let us forget, for a moment, that we are  all  
political people and be- 
to some political parties. When your 
Government came in West Bengal, have you 
not appointed any political person in your 
Corporations? In Karnataka, in my district—
even Advaniji knows it—when, the lanata Party 
came into power, BJP people were appointed 
because there is alliance, there is support. When 
you came into power, did you not appoint any 
persons? And it is dabbed that we are not true 
to conscience. When we are seeing that a 
person belongs to Congress (I) party. It is not a 
crime to belong to Congress (I) party. I accept 
that there should be people of eminence, there 
should be people of integrity. Honest people 
should be there. There I) agree. When 
somebody comes on the Board or we appoint 
him, we know what this man is doing. For your 
information I can tell you with boldness that 
even today in the State Bank a man belonging 
to BJP is there on the local Board as Director.    
We have not    removed    him. 

In Karnataka, when the lanata Party 
came into power, people were removed: 
they had been asked to tender resigna 
tion. So why talk about these things? 
 Let us not talk about these things. And 
i1 is not the proper place to talk about 
them  . {Interruptions) Now questions 
have been 'raised whether proper repre-
sentation will be given to Scheduled Castes 
and Scheduled Tribes and minorities. Yes. 
The Prime Minister has stated and the 
direction given by the Prime Minister .  
{Interruptions) They are the card holders of a 
particular political party.    Let us not talk. 

SHRI   SANKAR     PRASAD    MITRA: 
He wants to put an end to that. 

SHRI JANARDHANA POOJARY: It is 
for all of us to sit together. If we go to Tamil 
Nadu or Andhra Pradesh, we can see with 
naked eyes what is happening. Let us not talk 
about it Political appointments and other 
appointments. It is being done by all the 
political parties. 

SHRI    NIRMAL    CHATTERJEE:     I 
agree.    You are supporting me, that the 
appointments are political.    My only con-i     
tention is  .   .   . 

SHRI JANARDHANA POOJARY: I am 
not supporting you. Political appointments are 
being made. I do not say that it will be done, 
but in some corporations it is being done. Let 
us be true to our conscience. It has been done: 
it will also be done; and all the political 
parties have done it. You cannot fool the 
people. Let us be true to our conscience. 
{Interruptions) 

Now coming to the reservation in so far as 
the Scheduled Castes and Scheduled Tribes 
and minorities are concerned, yesterday also I 
told you that even in the Banking Service 
Recruitment Board reservation will be made. 
There representa--tion has been given to them. 
And minorities will also be given 
representation in the Banking Recruitment 
Board. Here also representation will be given 
to minorities. So far as the Scheduled Castes 
and Scheduled Tribes are    concerned, re- 
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presentation has been given. Hon. Hanu-
manthappa has slated that representation-n in 
the sub-committees. It will be taken note of. 
Proper representation will be given to 
Scheduled Castes and Scheduled Tribes there 
also. 

SHRI S. W. DHABE:  Our one collea-asked    
for    other    backward    classes mentioned in 
the Mandal Commission report whether 
representation will  be given to them 

SHRI JANARDHANA POOJARY: Now, 
so far as the Board is concerned, how the 
Board can speedily  work, some of the hon. 
Members have stated that the  officers are 
recruited by the Boards. Now this power has 
been taken from the Banking Service 
Recruitment Board. And once the recruiting 
power is given, they can work speedily without 
looking for the recruitment of the officers. 
Now these officers are recruited by the 
centralised Commission. That means there is 
another Central body for a separate work. 
Here, so far as the Banking Service Boards are 
concerned, they have been given their own 
work, and they can perform their work. This is 
the purpose with which we have come before 
the House. 

Sir, some suggestions have been made. 
Even Milraji has given some suggestions. And 
the suggestions will be taken note of. And 
other Members also have given suggestions. T 
shall be, if is better to be, very short. 

SHRT ALADI ARUNA alias V. 
ARUNACHALAM; Regarding Stales 
representation in the Commission, you have  
not said  anything. 

SHRI DIPEN GHOSH: He has said 
everything. 

SHRI SANKAR PRASAD MITRA: My 
only request is—since T am very grateful to 
you thai you have  said that  you would take 
note of my suggestions—if you 

feel that there substance in those 
suggestions,  k indly      corns     forward  with 

tdmentg to the Bill. 

SHRI JANARDHANA POOJARY: I would 
say. Madam hon. .Member like Mr. Mitra 
cannot give any suggestion without substance. 
Definitely it will be considered,  and   it   will  
be   taken  note  , 

And here so far as this Commission is 
concerned, there will be eight members. They 
may be from your State also. They may be 
from West Bengal also. Representation will 
be- given. Anybody can be iliere. Even some 
committee members may be from 
Maharashtra. They may be from Karnataka 
also. We can not say. The constitution of the 
committee will be there. That means, first of 
all, I think, it is my duty to say that we are all 
India's. Let us' have fa i th  in the Commission 
an,: all the people. It is on all-India basis. Let 
us have faith in the Commission and also the 
people. They are also our own people, Indians. 
There will be either brother or sisters in the 
Commission. Let us have faith in them. We 
have to keep in mind, we have to repose faith 
in our own people. 

With this observation. T conclude my 
speech.   (Interruptions). 

THE VICE-CHAIRMAN [DR. (SHRI-
MATT) NAJMA HEPTULLA]: I shall now 
put the amendment of Shri R. Rama-krishnan 
for reference of the Bill to Select Commitlee 
to vote. 

SHRI R. RAMAKRISHNAN: Madam, 1  
want   to speak. 

THE VICE-CHAIRMAN [DR. (SHRI-
MATT) NAIMA HEPTULLA!: You may 
speak at (he third reading. 

SHRI R. RAMAKRISHNAN: All the 
Members have supported my suggestion. My 
request to the Minister is to agree to it. 

THE VICE-CHAIRMAN [DR. fSHRT-
MATI) NAJMA HEPTULLA]: Whether all 
have supported, the voting pattern will show. 
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I shall now put the amendment of Shri    R. 
Ramakiishnan for reference of the Bill to the 
Select Committee of Rajya Sahha. to vote.    The 
question is: that the Bill to provide for the estab-
lishment of a Commission for the recruitment 
and selection of officers for appointment to 
services and posts in public sector banks and for 
matters connected therewith or incidental 
thereto, be referred to a Select Committee of the 
Rajya Sabha consisting of the following 
Members, namely:— 

1. Shri        Murlidhar        Chandrakant 
Bhandare 

2. Shri T.  Chandrasekhar  Reddy 
3. Shri  Vithalrao   Madhavrao Jadhav 
4: Shri Ram Pujan Patel 
5. Shri Sankar Prasad Mitra 
6. Shri Dipen Ghosh 
7. Shri Jaswant Singh - 
8. Dr Babu  Kaldate 

9. Shri  Hukmdeo Narayan Yadav 
10. Shri   R.   Ramakiishnan 
with instructions to report by the first 
week of the next Session. 

The   motion   was  negatived. 

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: I shall now 
put the motion moved by Shri Poojari to vote.    
The question is: 

"That the Bill to provide for the es-
tablishment of a Commission for the 
recruitment and selection of officers for 
appointment to services and posts in public 
sector banks and for matters connected 
therewith or incidental thereto, as passed by 
the Lok Sabha be taken into  
consideration." 

The  motion   was adopted. 

THE VICE-CHAIRMAN [DR. SHRI-
MATI) NAJMA HEPTULLA]: A number of 
persons have taken the place of Mr. Shiva 
Chandra Jha. 

SHRI   NIRMAL   CHATTERJEE:   That 
is how  democracy functions. 

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: We shall now 
take up clause-by-clause consideration of the 
Bill. 

Clauses 2 to 34 were added to the Bill. 

Clause 1, the enacting formula and the 
title were added to the Bill. 

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: Now. Shri  
Janardhna  Poojary, 

SHRI JANARDHNA POOJARY: Madam, 
I move: 

That   the   Bill   be  passed." 
The question was proposed. 

THE VICE-CHAIRMAN [DR. SHRl-
MATI) NAJMA HEPTULLA]: Now. Mr.    
R.    Ramakrishnan,      you   want   to 
speak. 

 
SHRI R. RAMAKRISHNAN; Yes. M dam, 

I would like to speak. Whatever his been 
spoken has been spoken. The Bill is that be 
passed it will be passed. But I only want to tell 
the Minister two or three things. I will be very 
brief and to the point. On the 11th April, 1984 
there is a news item that several banks are 
"topless". I am not referring to the fashion 
things but banks functioning without 
Chairmen. For example, the posts of the 
Chairman of the Oriental Bank of Commerce 
has been lying vacant for several months. 
Similarly, the post of Chairman of New Bank 
of India has not been filled. The Chairman in 
respect of Syndicate Bank and Vijaya Bank 
have not been filled up so far. Now, you must 
remerober that in this country the public sector 
banks have advanced Rs. 60,000 crores. They 
are having Rs. 40,000 crores of deposits. 
About the Era Sezhiyan Committee everything 
has been spoken. But a point is that there 
should be a proper policy on the part of the 
Government of India to know well in advance 
at least two or three months ahead as to which 
post of Chairman of the Bank is going to fall 
vacant and when he is going to retire to enable 
the Ministry of Finance or the Cabinet Sub-
Committee for Appointments to appoint 
Chairman for various banks. Otherwise if you 
delay in appointing Chairman 
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for these banks they will go to the 'North 
Block' and apply pressure. if steps are taken 
in  advance this can  be  avoided. 

Madam, the second is that ihere was a 
move by the Minister that there is going to be 
a bifurcation between the Chairman and the 
Managing Director. Now, in the nationalised 
banks the Chairman and Managing Director 
are one. There was a proposal that the 
Chairman can be an eminent person of high 
standing and integrity will be appointed and 
the Mana-ging Director will be the Chief 
Executive. Even in Madras, the Minister in 
the Mijiis try of Finance has made such 
comments. I do not know whether this 
proposal is under the consideration of the 
Government or not. 

Madam, the third point is that the Minister 
has not justified why this Banking Service 
Commission is only going to be for the 
officers of the bank hut also not for the 
employees. Now, it is going to be continued 
for the class I and other officer cadres. For this 
purpose there is going to be Recruitment 
Board, Why not have an All-India Banking 
Services. In case you are not going to change 
the Class-I officers so that they may remain in 
the res-* pective region; you can have three or 
four regional commissions and you can 
consider this point , So, I would just like the 
Minister to keep this in his mind before you 
pass the Bill. 

THE VICE-CHAIRMAN [DR. (SHRT-
MATI) NAIMA HEPTULLA: Now. Mr. 
lanardhna Poojary will reply. 

SHRI      JANARDHNA        POOJARY: 
Madam, so far as the bifurcation of 
Chairman and Managing Director of a bank 
is concerned, there is no such proposal at the 
moment. What is the other point please. 

SHRI   R.   RAMAKRISHNAN:   Topless 
banks. 

SHRI       JANARDHNA POOJARY: 
Madam, I assure the hon. Member that we 
will take necessary steps to fill the vacancies 
in the banks mentioned by Shri Rama-
krishnan. There will not be any difficulty on 
this aspect. 

THE VICE-CHAIRMAN [DR. (SHRI-
MATI)   NAJMA      HEPTULLA]:      The 
question is: 

"That the Bill  be passed." 
The  motion   was adopted.  

THE EXPORT     (QUALITY  CONTROL 
AND   .INSPECTION)     AMENDMENT 

BILL   1984 

THE VICE-CHAIRMAN [DR. (SHRI-
MALI) NAJMA HEPTULLA]; Now, we will 
take up the Export (Quality Control and 
Inspection) Amendment Bill, 1984, Shri  
Nihar Ranjan l.askar. please. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN THE 
DEPARTMENT OF SUPPLY (SHRI NIHAR 
RANJAN L4SKAR): Madam, I beg to move 
that the Bill to amend the Export (Quality 
Control and Inspection) Act, 1963, as passed 
by the Lok Sabha, be taken into 
consideration." 

Madam, as the hon. Members of this 
House are aware that this Bill has already 
been passed by the Lok Sabha an the 7th 
May, 1984. 

Madam, this amending Bill seeks to remove 
certain deficiencies, inadequacies and lacunae 
in the existing Act which was passed by 
Parliament in 1963. So, the export trade of 
India is developed on some sound basis 
through quality control and inspection. It is 
well known that this Act came into force in 
January. 1964. Now, 875 items are subjected 
to compulsory quality control and pre-
sliipmeni irfspeo-tion. These items constitute 
about 42 per cent of the country's total exports. 
Besides these items covered under this Act the 
quality of some more items, which are about 
20 per cent of the country's total exports, is 
also regulated by other statutory regulations. 
Madam with a view to achieving the desired 
objectives and to remove the deficiencies and 
lacunae in the existing Act, the present 
amending Bill has  been brought  before  the  
hon.  House. 

This Bill provides, inter alia, for the 
following changes 


